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INTRODUCTION

1, the Chairman of the Public Accounts Committec, as authorised by the
Comnmittee, do present on their behalf this Bighty-Fifth Report on Paragraph
29 of the Report of the Comptroller and Auditor General of India for the
year 1983-84—Unijon Government (Civil) relatiog to Supply of Drinking
Water to Problem Villages.

2. The Report of the Comptroller and Auditor General of India for
the year 1983-84, Union Government (Civil) was laid on the table of
the House on 16 May, 1985.

3. In this Report, the Committee have pointed out that against the
target to cover 2.31 lakhs problem villages during the Sixth Plan, the
achicvement has been -1.92 lakh villages on the basis of criteria then
prescribed. Looking at the achievements made so far, the Committee are
apprehensive that target for the Seventh Plan period may not be achieved
unless the Department of Rural Development and the State Governments
intensify their efforts. The Committec have hoped that the Goverament
would be able to mobilise adequate financial and physical resources to
achieve the revised target with liberalised norms. The Committee have
also observed that number of problem villages identiied has been on the
increase with passage of time. While an estimated 1.53 lakhs villages were
identified as problem villages in 1972, the number rose to 2.34 lakh problem
villages in 1978, However, a total identification of 2,31 lakh villages was
done as on 1.4.80. The States are now carrying out surveys based on the old
criteria as the surveys carried out earlier were not realistic and comprehen-
sive. The Committee have observed in this Report that a matter, so vital
to the national interest, is being treated lightly and have urged the Govern-
ment to take steps to ensure that such surveys are carried out realistically,

4. Because of drought for the three consecutive years in the States of
Rajastban, Gujarat, parts of Maharashtra, parts of Andhra Pradesh and
parts of Karnataka, even the well established sources became scanty in
supply of water or became dry. While some of the areas are hit by drought
due to scanty rainfall, the drought-prone areas can be easily identified as
those which are chronically affected by drought. The Committee have
urged the Governmeat to identify these areas. In vi:w of the unpredicta-
bility of rainfall this topic should be the subject-matter of consideration by
the Government with a view to finding a permanent solution to the
problem. The Committee have suggested that chronologically drought
prone areas should be identified and permanent solution for the problem.

.(')



(vi)

The Committee have suggested-that chronologically drought prone areas
should be identified and permanent solution for the problem found out.
Supply of drinking water must take precedence over everything
else even over irrigation and industrial use of water. The Committee
have suggested that the present system of founding a solution,
keeping a village as unit is tao costly besides being unreliable.

5. Ecological degradation leading to depletion of the water reso-
urces should be stemmed 8o that water shortage problem is not further
aggravated. Since this problem is being dealt with by a different depart-
ment the Committee have urged the Government to ensure inter-depart-
mental coordination of the activities and to take steps to stop the
ecological deterioration. The Government of India should formulate
schemes in consultation with the State Governments to take aforesation
on a wider scale. The Committee have recommended that water shed
management and conservation schemes under the Drought Prone Area
Programme and the schemes for supply of drinking water to problem
villages should be coordinated and integrated right from the formulation
stage to its maintenance to conserve resources and to make the schemc
effective and purposive.

6. The Public Accounts Committee examined the Audit Paragraph
at their sittings held on 4 April, and 20 June 1986.

7. The Committee considered and finalised this Report at their
sitting held on 10 April, 1987. The Mmutcs of the Sittings from Part II*
of the Report.

8. For reference, facility and convenience, the observations and
recommondations of the Committee have been printed in thick type in
the body of the Report and have been reproduced in a consolidated
form in Appendix IV to the Report.

9. The Committee place on record their appreciation of the com-
mendable work done by the Public Accounts Committee (1985-86) in
taking evidence and abtaining information for the Report.

10. The Committee also express their thanks to the officers of the
Department of Rural Development, Ministry of Urban Development,
and representatives of State Governments of Andhra Pradesh, Bihar,
Haryana, Himachal Pradesh, Jammu & Kashmir, Orissa, Panjab,
Rajastban, Madhya Pradesh, Maharashtra, Karnataka, Kerala,” Uttar

*Not printed one cyclostyled copy laid oa the the Table of the House and five
copies placed in Parliament Library,
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Pradesh, West Bengali and Tamil Nadu for cooperation extended by
them.

12. The Committee also place on record. their appreciation of the
assistance rendered to them in the matter by the Office of the Comptro-
ller and Auditor General of India.

.
1

New Devs1; B. AYYAPU REDDY,

April 20, 1987 Chairman,
Chaitra 30, 1909 (Saka) Public Accounts Committee.




SUPPLY OF DRINKING WATER TO PROBLEM VILLAGES

(This report is based on péragﬁph 29 of the Keport of the C& AG of
India for the year 1983-84 (Civil) which is reproduced as Appendix IIl.)

=
(1) Introductory

1. Provision of drinking water supply is the responsibility of the
States and Funds have been provided in the State budget right from the
time the planning are started in the country with the commencement of the
First Five Year Plan.in 1951, Though inltially schemes for rural water
supply were implemented under Community Development Works or Local
Development works, with the introduction of the National Water Supply
and Sanitation Programme in the Social Welfare Sector under the Ministry
* of Health in 1954, the State Governments started entrusting the work to
separate departments set up to deal with the water supply and sanitation
problems. The States gradually built up the Public Health Engineering
Departments to tackle the problem of water supply and sanitation. Ia-spite
of this it was found by midsixties that rural water supply schemes’ were
being implemented in villages which were easily accessible and could be.
tackled without much technologal skill, neglecting rural areas which had
problems in getting the much necded water for domestic purposes. The
Government of India, therefore reqiested the States to identify such
villages, called ‘problem villages’- so that the-efferts could be oriented
towards tackling such villages. The criteria laid down for identification
were : ' v

1. Villages where no water source existed within a distance of 1,6 km,

or where water was available .at a depth of more than 15 metres.

. (In hilly areas, villages where water sources were available at an
elevation difference of more than 100 metres from the habitation).

2,: Villages where the water sources were having excessive salinity,
iron, fluerides and other toxic elements hazardous to heaith ;

3, Villages which were exposed to the risk of waterborne diseases,
such as cholera, guinea-worm, etc. due to the available water.

4. No information is available rcgard.ing any specific sch:mes which
were implemented in the various States/UTs during the first four
° Five-Year Plans since the sub‘iect matter was the responsibility of
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the State Governments. Expenditure incurred in the various plans
under the Water Supply and Sanitation Sector is given below :—

First Plan (1951-56)—11.00 crores .
Second Plan (1956-61)—74.00 crores
Third Plan (1961-66)—222.00 crores &

Annual Plan (1966-69)—
Fourth Plan (1969-74)—548.00 crores.

No data at National level are available regarding actual physical
achievement made in the Sector during the above period of plants.

The Government of India even assisted the States to establish
Special Investigation Divisions in the 4th Plan to carry out the
identification and by 1972 various States and UTs had come out
with a figure of about 1.52 lakh villages falling under the categories
mentioned above.

2. Taking into account the magnitude of the problem and in order to
speedily cover thesé villages with safe water supply facilities, the Central
Government introduced the Accelerated Rural Water Supply Programme
(ARP) in 1972-73 and assisted the States with 1009, financial grants-in-aid
to implement schemes in such villages. This programme continued in 1973-
74 also, but with the introduction of MNP in the V Plan, ARP was with-
drawn in 1974. However, the programme was re-introduced in 1977-78 by
when it was observed that the progress in the provision of drinking water
to the identified villages ‘was rather poor. When the concept of rolling plan
was introduced in 1973 the States came out with the plea that the identifi-
cation of problem villages had not been completed by 1972 and that due to
various reasons like drought and change in quality of water, more villages
had become problem villages, Various States gnd UTs had come up with the
total identification of about 2.34 {akhs problem villages in 1978. When the
VI Plan’(1980-85) was being finalised the States reportgd more problem
villages on the basis of the resurvey carried out by them till the beginning
of the VI Plan i.e. 1.4.80 and reported a total identification of about 3.25
lakhs villages. At the same time they also reported that about 94000 of
these villages had already been provided with safe water supply facilities
leaving behind about 2.31 lakhs problem villages which were yet to be
tackled on 1.4.1980. The United Nations Conference on Human Settle-
ments hold in June, 1976 at Vancoover, recommended that safe Water
Supply and Hygiene waste disposal should receive high priority from
Government and International Agencies to achieve the target of serving all
the population by 1990 and these objectives were reiterated in the United
Nations Water Conference at Mar Del Plata, Argentina and it was declamed
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: 4
that the ten year period 1981-90 be designated as the ‘International Drinking
Water Supply & Sanitation Decade.’ India is a participant in the Inter-

‘national Decade Programme the goal of which is provision of safe drinking

water to the entire rural population by the end of the decade.

]

(ii) Sixth Plan performance

3. Atthe commencement of the 6th Plan period, 2.31 lakh villages were
identified as problem villages on the basis of the prescribed criteria. During
the Sixth Plan ‘period provision of drinkjng water supply to prablem villages
was given high priority and the aim was to provide atleast one spot-source of
water in identified problem villages. The provision -of safe -drinking water
supply to the rural population also form part of the 20 point programme. For
creating water supply facilities in theJidentified problem villages, the Sixth
Plan provided an outlay of Rs. 1407.11 crores under the State Sector MNP
and Rs. 600 crores in the Centrally Sponsored Accelerated Rural Water
Supply Programme. HowevEr, due to great emphasis during the course of
Sixth Plan impleraentation, a total amount of Rs. 803.60 crores were
made available under ARWSP, during Sixth Plan. To give further boost to
this programme, an additional amount of Rs. 116.11 crores were provided
as grants-in-aid to States/UTs during 1983-84 under the Incentive Scheme.
In addition to this an amount of Rs. 919.71 crores provided ’lnder the
ecntral Sector, an amount of Rs. 1511,81 crores were utilised by the States/
UTs under the State Sector MNP. The year-wise position is as follows :—

(Rs. In lakhs)

Year Funds released  Funds released Funds utilised
under ARP under incentive under MNP,
Works M&l scheme
1980-81 8391.33  33.05 - 21176.93
1981-82 1090249  91.08 - 25956.38
1982-83 15079.14  66.34 - 30778.63
198354 19771.44 82,01 6611.00 36051.76
190'4 85 2378232 113.68 5000.00 39934.47°
Total 77926.72 386.16 11611.00 153898.17

I

* : Figures pravisional,
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.. A As aresult of the intensive efforts and heavy investments 1 92 lakhs
oqt,qf 231 lakhs of identified problem villages were . covered and provided
gvﬁqth atleast one squrce of drinking water during the Sixth- Plan. The year-

wise coverage qngngARP and MNP is as follows ;— “ .
: —
Year Lgverggg_t_x_rLQer “Total
"ARP MNP

" 1980-81 5757 »26221 - asons
. 1981-82 §728 21109 29837
1982-83 119574 26270 45844
"1983-84 c. 50239
1984-85 . 40126
_ 192,024

*De¢tailed breakage of MNP & ARP coverage not avajlable.

S. Interms of population coverage, about 1277.44 lakhs population
(1971 Census) were covered out of which 205.36 lakhs belong to Scheduled
-~ Castes (16.07%) and 115.00 lakhs belong to Scheduled Tribes categories
(9.07%). During the 7th Plan, in line with the objective of International
Drinking Water Supply and Sanitation Decade (1981-91) the aim would be
to provide adequate safe dnnkmg water facilities to the entire rural popula-
tion. The strategy in the 7th Plan thus aims at :— ’

o

() Coveruge of remaining problem villages based on lbc ongmal
survey at the commoncemcnt of the 6th Plan ; .

(b) Coverage of problem villages identified sinice the commencement
. of the 6th Plan ; ‘

, () full coverage of partially covered villages/habitations. A

- 7@ The norm is the provision-of 40 litres per capila per day (lpcd) and
this requires the availabi'ity of a spot source for about 250 persons. For
States which are able to complete coverage under the above guidelines, the
programme could be extended for providing coverage under the more
liberal norm of providing a source of water within a distance of 0.5 km.
and an clevation of 15 mts. in the hilly sireas,” Furthér the enhancement of

-«
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t lhe norm from 46 o 70'ipéd conld also be considered. Flexibility tids now

[r been provided to take coverage of both partially covered vmages/gabltd‘tloh‘:
- ag well as villages which have been ﬂenuﬁed as problem, - villages after the
Sxxth Plan. o " e e

‘ Lt 4 :’._r,x~"-,5g,‘ Ew

~7. Due care-is being taken to ensuré adequdle attention’ to the needs
- of the Scheduled ‘Casteés and Scheduled: Tribes in impiémentivg thé rural
water supply programme. In 1981, the States were advised that: i 80 far as
. it was technically feasible every new source of drmkmg water in"'a village
i should be located in a ‘Schedyled Castes: Habitation bpén to att communities.”
Tlm view has been ¢ndorsed in the subsequent meeting of the State Ministers.
States have now been asked to earmark . a percentagé of the Central Assis-
“tance under ARP exclusxvely for Scheduled Castes and Scheduled Tribes
equivaleént to the percentage being aliocated by them under the MNP for
the special component Plan for the Scheduled Castes and the Tribai: sub-
plan for the Scheduled 1ribes. As a result, the targets for coverage of SC/
ST get scgragatcd and would be monitored scigately. For successful
implementation ‘of the programme iavolvement of the community at all
stages like formulau&n, execution and maintence is being en}*asagcd A
systematic effort i§ "thus being made to involve-the voluntary’ agencies in tHie
xmplemcntatlon of the Programme. While the ‘programme received major
‘rust during “the Slxth Plan, the mamtcnance of these created facnlmel
particularly the hand pumps “has not been adcquate Eﬂ'orts at gcltmg the
Panchayats to maintain the’ assets out of their own resources have not
achieved significant success and it has by and Iarge not been possible for
the States to make adequate non-plan provision for malntemnpe As a very -
specral case, the Sfates have been given the: ﬁembnhty to use upto 10% of
the Plan outlays for this sector for operation and maintenance with the
‘specific approval of the Plannjng Commjission. The Seventh Plan hasan
increased .outlays of Rs. 3454.47 crores for rural water supply sector (Rs.
2253.25 crores in the State. Sector MNP and Rs. 1201, 22 crores under the
Central Sectpr ARWSP). For the. year 1985-86 a provmou of Rs. 298
crores has been made in thg | central budget for the Centrally Sponsored
Accelerated Rural Water Supply Progtammc Out of this- amount an
"amount.of Rs, 224.34 crores has already been released to the Statet/UTs
is expected to cover about 30,000 aumber of vrllqgos dqr;ng 1985 -86,
FZE I ST S
’ e e
(m') Idenry'ication of Problem V:llage.r .

‘4

T . e RS RN Y
8. The Committee desired to know if any’ horms Have'been'faid' @own s

for supply of drmhng water in problem vrllagcs such as quantur  and
quality of. water per capnal an& as to what mechanum s beén cvofvcd to
cusure that these norms are observed ‘By ali'the ‘State Goverfiments
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{ovariably. 1in a note furnished to the Committee, the Department of Rural
Development amyd :

‘“‘According to the existing norms, in the case of Piped Water Supply
Scheme a minimum quantity of 40 litres per capita per day of potable
water supply is to be made. In the case of bhandpumps, guidclings
provide for one handpump for every 250-300 population. In so far as
the requirements of cattle are concerned, no specific quantity is
earmarked for consumption by animals. In case of Ac¢celerated Rural
Water Supply Programme, the schemes to be taken up are approved
by the Centre. Detailed guidelines have been laid down for formula-

.tion of schemes ander ARP and at the time of approval it is seen that
the schemes bave been formulated in accordance with the prescribed
norms. In the case of schemes taken up under Minimum.Neods Pro-
gramme, the implementation of the schemes is the responsibility. of the
State Govts. and they are expected to ensure that the achemel conform
to the prescribed norms.”

9. Wbpn enquire? about the present per capita availability of drinking
water in rural and urban areas State-wise and as to when was the minimum
per capita expected to be available, the Department of Rural Development
in a post-evidence note stated :

“The details of per capita availability of drinking water in rural areas
at present State-wise is not available. However, it is pointed out that
for rural communities where house service connections are not con-
templated and the supply is through central stand post, the rate should
not be less than 40 litres per capita per day. In case of handpumps,
they are providcd at the rate of one for 250-300 users,

Tberefore. in order to have the widest coverage with the limited
resources available, per capita rate of 4D litres is being adopted for
schemes implemented under Accelrated Rural Water Supply Pro-
gramme. The States have also been urged to adopt the same rate
for the schemes implemented under Minimum Needs Programmie.

In line with the objectives of the International Decade on. Water
Supply and Sanitation (1981-1991), the aim of the Seventh Plan is to
provide adequate drinking water facilities to the entire rural popula-
tion during the Plan period,” t

10. The Secretary, Department of Rural Development during evidence
before the Committtee stated :

“The basic issue that is coming up is that in the Sixth Plan the main
thrust was the provide at least one protected source of drinking water
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to the problem villages as identified in the beginning of the Sixth Plan
on the basis of certain criteria, the criteria being 1.6 kilometre distance
and there is some criteria in the vertical height and depth. We test
chemical contamination of the water, freshness of the water, pathologi-
cal contamination of the water like Guinea-worm etc. These are the
areas being identified. Roughly 3.2 lakh viHages have been declared
as problem villages. The requirement of safe and adequate water is
40 LPCD, 40 litres per capita per day, The Estimates Committee
suggested that it should be 70 LPCD, Taking the resources available
into account, the minimum that was sought to be achieved was to pro-
vide at least one source of drinking water to the problem villages. 4t
the end of the Sixth Plan, we should cover -altogether 1.92 lakh pro-
blems as spill over villages in the 7th Plan.”

11. When asked about the feasons the steep escalation in the number
of problem villages, the Department of Rural Development stated in a
note:

“The number of problem villages cannot have a character of perma-
nance andit is likely to change when the water table goes dowa on
account of drought conditions or when new villages are affected by
water born diseases or existing water sources subsequently get poluted
by toxic matters. There have been demands from different States for
adding more villages to the list of problem villages. States have,
therefore, been requested to conduct a fresh survey of problem villages
according to the criteria already prescribed. The datails of the pro-
blem villages at the end of March, 1985, on the basis of the survey to
be conducted is still awaited from most of the States.”

12, Asked to indicate latest thinking of Government on redefining
the criteria for identification of problem villages and the number of pro-
blem villages in the country at the end of 1985 and estimated at the ead of
1986 and steps taken to eradicate cholera and guincaworm diseases in the
villages endemic to them, the Department of Rural Development in a post-
evidence note stated.:

“(a) During the 7th plan, in linewith the objective of International
Drinking Water Supply and Sanitation Decade - (1981-°1), the aim
would be to provide adequate safe drinking water facilities to the entire
rural population. The strategy in the 7th Plan thus aims at (1) the
coverage of the remaining. problem villages based on the survey at the
commencement of the 6th Plan, (2) the coverage of problem villages
identified since th: commencement of the 6th Plan, (3) full coverage of
partially covered villages/habitations.
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for States which are able to complete coverage of the probiem
villages under the above guidelines, the programme could be extended
for providing coverage under the more liberal norm of providing a
source of water within the distance of 0:5 km and an elevation of 15
metres in hilly areas. Enhancement. of the per capita norm from
40 p.c d. to 70 p.c d. could also be considered once the complete cove- A
rage as per norms mentioned has been achieved.

Flexibility has now been provided to cover both partially covered ‘
villages/habitations as well as villages which-have been identified as
problem villages after the 6th Plan. :

(b) The number of problem willages in the country at the end of
1984-85 was 38748. The target for 1985-86 was 28077,

(c)’ Villages endemic to cholera and guineaworm distases have
also heen termed as problem village and they have been included in the
list of problem villages identified at the commencement of the 6th
Plan. They are being covered both under Accelerated Rural Water
Supply Programme and Minimum Needs Programme. The technology
Mission, which has been launched recently, will also look into these
problems and evolve low cost technological options to solve the
special problem of water supply. in these areas.”

13. The Seventh Plan promises that attempts would be made to cover
all those villages which do not have ,an assured source of water supply
.within a distance of 0.5 km. (as against the present norm of 1.6 km.) and
also to enhance per capita per day (Ipcd) to 70 lpcd during the Seventh
Plan, as recommended by the Estimates Committee, In that context the
Committee enquired whether the Government of India had decided to re-
examine the above aspect with reference to availability of financial resour-
ces. The Committee also enquired the position regarding availability of
financial resources, number of problem villages based on these criteria, the
commitment of the Government to supply adequate drinking water to the

entire population and the frequency of surveys to ascertain problem vnllages
dunng the last 10 years.

14. In a post evidence note the Department of Rural Development
mentioned :

~

“‘(a) The resources available for the 7th Plan for the nmplementauon of

the Rural Water Supply Programme are : ‘ l:
(i) Rural Water Supply (Sanitation) under MNP

under the State Sector "Rs. 2253.25 crores
(if) - Centrally Accclerated Rural Watcr Supply

Programme (ARP) . , Rs 120]1.22 crores

Rs. 3454.47 crores
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(b) The revised survey for the identification of new problem  villages
as per the old ciiteria Yis still in progress . and a clear picture would
emerge after the survey is completed in all States and U.Ts.

\

() The 7th Plan aims at provndmg dnnkmg water supply facilitios -to
the entire rural population on the basis of the existing norms of availa-
bility of 40 litres per capita per ddy of patable water.” The 7th Plan
provision in 1ural water supply is of the order of Rs. 3454 crores as
against the estimated requirement of Rs, 7700 crores. On the face of
it, there is a large resource gap in the light of which the "attainment of
objective of 100% coverage of rural population appears difficult..
Therefore there is need to develop: low cost options for the provision
of safe drinking water in the rural areas as an alternative to the capital
intensive original piped water supply scheme.

It is with this objective in view that a Technology Mission has been
launched on *“drinking water in every village and related water manage-
ment” with the approval of thé Prime Minister The Technology
Mission will aim at finding low cost solutions to meet very dilficult
problems relating to provision of drinking water to rural areas.

d) Tb_e identification of problem villages was first- undertaken in the
early 70’s and a list was prepared in 1972. Ad estimated 1.53 lakhs
villages were identified as problem villages. Later on in 1978 the
States reported that the identification of the problem villages had not
been completed by 1972 and due to various reasons like droughit demo-
graphic and ecological changes.and change in quality::of water, ‘more
villages had become problem villages. Various States/UTs had come
up with the total identification of 2.4 lakhs problem villages,

While the 6th Plan (1980-85) was being finalised, States -reported’ pro-
blem villages on the basis of re-survey carried .out by them till the
beginning of the th Plani.e. 1.4.1980 and -a total identification of
about 3,25 lakhs villages was reported. They also reported at the same
time that about 94,000 of these villages 'had already been provided
with safe water facilities leaving about 2.3]1 lakhs problem villages
‘which were yet to be tackled on 1.4.1980.

Due to failure of monsoon in different parts of the country and changec
in other relevant conditions the States have reported that villages
which were not carlier identified as problem villages have now become
problem villages and stated that these villages are also being taken oa
priority basis towards coverage as problem villages. The States are
pow carrying out surveys based on the old norms and have been asked
to indicate their revised figures. The surveys in vatious stages of
completion in States/U.Ts. Reports received from “some States show
a figure of 100,009 villages identified in the freab susrvey.”
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(iv) Financial outlay

15. The Committee desired to know the precise physical targets laid
down for the Sixth Plan afhd the achievements made during this period. In
reply the Department of Rural Development in a note haze stated :

"

“The Sixth Plan (1980-85) envisaged coverage of 1.90 lakhs problem

villages with at least ome source of drinking water. But with the
announcement of the new 20-Point- Programme in Jan. 1982, it was
decided to provide at least one source of drinking water in all problem
villages identified as 6n 1.4.1980. The number of problem villages so
identificd was 2.31 takhs and it was expected that a majority of. the
probiem villages will be covered” during the Sixth Plan. As against
this target, the achievement has been 1.92 lakhs, Though the original
Sixth Plan target was duly achieved there was some shortfall in
achieving the revised target set after launching the new 20-Point
Programme.

16, According to Sixth Five year Plan document all the problem
_villages were to be covered with safe drinking water supply by 1985
excepting in some difficult areas like hilly and desert regions. However,
out of 2.31 lakh villages identified as problem villages, 1.92 lakhs have been
provided with water supply facilities. The Committee wanted to know the
difficulties and constraints experienced in achieving the target during the
Sixth Five Year Plan. The Department of Rural Development stated :

“Apart from financial constraint, several difficuities and constraints have
been expericaced in achieving the complete coverage during the 6th
Five Year Plan. The main reasons could be classified broadly as :

('i) Non-availability of reliable permanent source of water.
(i) In-accessibility of the villages.

(iii) Lack of communication facilities to transl;ort rigs, materials etc.
(iv)' Shortage of materials like cement etc.

(v) In certain States/UTs. there are shortage of technical personnel for
the implementation.”

17. Asked about the position in regard to the left-over villages, the
Department luve stated ;

“States have been atked to complete the remaining problem villages,
the apul-ovet of the 6th Plan by the year 1987-88.”

18. The Committee enquired from the representatives of State Govern-
ments whether all the problem villages would be covered with drinking
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water facilities during the Seventh Plan period. In reply representative of
West Bengal Government stated in evidence :

“I do not think the problem will be completely solved because there are
two aspects, one is that water table in general is failling down in my
State. In areas where we previously used (ordinary handpumps, now
we have to use tube-wells. It is giving us & clear indication that the
water table is going down and in some cases the water table is ;oing
down to such an extent that we have to go in for sinking new tube-
wells and we had to do hundread of tubewells like this. Another
point is that these tubewells are such that it bhas a life. If you sink:
tubcwell today, after 10 to 15 years the tubewell goes derelict and the
village again become a problem village.” :

19. To this, the Secretary, Rural Development added in evideace :

“The allocation is far too meagre in MNP. They have lost about
Rs, 30 crores—Rs. 15 crores from our side and Rs. 15 crores from their

- side. 'We will not givé anything more than what the State Govern-
ment itself is paying. This is the general pattern.”

20. Committee desired to know whether all the villages as per the new
criteria will be supplied with drinking water i.e. 70 Ipcd and within a
distance of 0.5 km. duriog the Seventh Five Year Plan, The Department
replied as under ; )

“Under the 7th Plan, first priority will be to complete the spill over pro-
blem villages from the 6th Five Year Plan and also to cover new
problem villages identified subsequently based on the old criteria..
States have also been allowed to take on coverage of both p.rmlly‘
covered villages/habitations as well as villages which have been identi-
fied as problem villages after the 6th Plan. For States which are able
to complete the coverage under the above guidelines, the programme
could be extended for providing coverage under a more liberal norm
of providing a source of water within the distance of 0.5 km. and an
clevation of 15 metres in the hilly areas. Further the enhancement of
the norm from 40 to 70 litres per capita per day coyld also be con-
sidered at an eppropriate stage depending upon the availability of
addijtional financial resources during the Plan period for the sector.

In rural areas it is the women who are burdened with the task of
carryiog and fetching water. In order to alleviate their drudgery and
to give them time to follow other occupations to increase their family
income it has been thought pecgssary. to reduce the distance of the
Water source/supply point. For this remon it is desirable to include
the distance criteria.”
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21.' Clarifying ' the “point further during eVidénce, “the Sec;etary’,
Department of Rural Development stated as under :

«

“In the Seventh Plan the approach has been a three pronged one. One
is to eliminate the spill-over of the Sixth Five Year Plan. Meanwhile
wehavéd got a list of 1,33,000 problem villages of the old criteria.
Now in the Seventh Plan the allocation is Rs. 3454 crores of which
Rs. 1201 crores is in the central sector and Rs. 2253 crores in the State

“Sector, Now a Working Group of the Plarning Commission which
went into this mattgr say that by 1984-85 prices, for full coverage the
cost will be Rs. 7700 crores. The allocation of Rs. 3400 crores is only
‘half of the estimate. Now roughly nearly 449, of the populations

“remains to be covered and if you go strictly by the present methodo-
logy we will be able to cover 26 or 27%. of the population by the end
of the Seventh Plan. To cover the maximum extent possible there is
a thinking going on as to whether we cannot do it in a better way and

. capture the ancient wisdom of our forefathers, to arrange for potable
‘water supply. Wherever it is available, large-scale ecological distur-
bances is leading to depletion of the water for the last 2-3 decades,
One cannot immediately put back the clock. Lang-term measures are
necessary. Social forestry and. other works relating to moisture reten-
tion etc. aré going on. Then there are areas of arid zones.”

22. In another note to the Committee the Department have stated
that during the™7th Plan, in line with the objective of lnternational Drioking
Water Supply and Sanitation Decade (1981-91), the aim would be to. pro-
vide adequate safe drinking water facilities to the entire rural population.
The strategy in the 7th Plan is stated to be aim$ at ;

o°  *(a) Coverage remaining problem villages based on the original survey
lt the commencement of the 6th Plan;

- (b) Coverage of problem villages identified since the commencement of
the 6th Plan;

_(c). full coverage of partially covered villages/habitations.

The norm is the provision-of 40 htrea per capita per day (Ipcd)

and this requires the availability of a spot source for. about 250
persons,

For States which arc able to complete coverage under the above
guidélines, the programme could be extended for providing coverage
under the more liberal norm of providing a source of water within a

»  distance of 0.5 km. and an elevation of 15 mts. in the hilly areas.
Further the enhancement of the norm from 40 to 70 lpcd could also be
considered.
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Flexibility has now been provided to take up coverage of both
partially covered villages/habitations as well as villages whioh have
been identified as problem villages after the Sixth Plan. Co

23. Asked to intimate the amount of grant released by Central Govern-
ment in 1984 and actual expenditure incurred during 1983-84 and 1984-85,
the Department in their reply gave the mformanon which is. incorporated as

Appendix I. )

24. When asked as tb why no targets were fixed from 1978.79 t6 1981-
82 eventhough ARP was re-introduced it 1977-78, the Department stated in
a written note’:

“When the ARP Schemc was introduced in the year 1977.78 the cOncept
of rolling plan was prevailing, During the initial periods of the ARP
Scheme Central funds were made available to the State Govts. as sup-

. plementary efforts for completion of the on going Rural - Water Supply
Schemes undertaking under State Sector MNP Programme to cover the
problem villages. It was, therefore, note possible to fix ‘the physical
targets,” '

(v) . Partially covered Villages

25. The Committee learnt that in various States in ¢izable - nymber of
cases where problem villages have been covered only one source of drinking
water has been provided and the minimum requirement of 2.3 borewells
laid down for a village bas not been adhered to. This resulted in only

_partial coverage of these villages. Deposing before the Committce the
representative of Kerala State in reply to a "query from the Committec jn
this regard has stated :

*Till March 1986, we could cover all the problem villages except ome.
Out of 1158 villages, 1147 were covered partially. Six villages were
“fully covered and these six are not included in the 1158 villages.” '

The Secretary, Rural Development and Panchaydti -Raj, Govern-
ment of Karpataka also expressed the similar views while rcplymg a qpery
from the Committee in evidence: - -

“On 1.4, 1980, when the problem villages were identified, we ide_nti_ﬂod
15456 problem villages.” Out of these 15456 villages identified, we bave
covered 15443 villages, leaving only 13 problem villages yet to be
tackled---***Tackled village would only mean that each such village bas
one source of drinking water in the village. The problem is. not
tackled in its entirety because even where only one bore well is pro-
vided or only one hand pump is there in a village with a popujation of
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1,000, that village has been removed from the list of. problem. villages.
The needs of the village are not completely met, Therefore, the pro-
blem of drinking water supply is still there though partially it has been
solved.”

27. Similar views were expressed by the representatives of other States
who appeared [before the Committee. In view of it, the Committee desired
to know the number of such partially covered villages in whole of the coun-
try. The Department of Rural Development in g note have stated as under:

““As per the 6th Five Year Plan document, atleast one depéndable source
of water supply throughout the year should be provided in the identi-
fied problem villages. The States have been implementing the schemes
during the 6th Plan period according to this norm. The percentage of
partially covered villages is very high during the 7th Pfan period, States
have been advised to cover the spill over problem villages first on prio-
rity basis and also been given the flexibility to take on /the coverage of
both partially covered villages/habitations as well as villages which have
been identificd as problem villages after the 6th Plan.”

28. The Committee desired to know if any norms have been laid for
supply of drinking water in problem villages such as quantum and-quality of
water per capita (considering human and animal populations). The Depart-
ment of Rural Development in a note have stated that ‘‘according to the
existing norms, in the case of Piped Water Supply Scheme a minimum quan-
tity of 40 litres per capita per day of potable water supply is to be made. In
the case of handpumps, guidelines provide for one handpump for every 250-
300 population: 1n so far as the requirements of cattle are concerned, no
specific quantity is carmarked for consumption by animals.”

29. The Committee visited Hyderabad, Madras, Udaipur and
Aurangabad and held discussions with the State Government representatives
of- Andhra Pradesh, Tamil Nadu, Rajasthan and Maharashtra States. The
State Government representatives told the Committee that it had not been
possible for them to provide drinking water to all the identified problem
villages. In Maharashtra, there were 17 thousand problem villages regairing
mp’ly of drinking water. Out of these, only one-fourth villages could be
covered. However, duriog summer months of May.- [une these villages again
become problem villages as the wells go out of water, The Committee gain-
ed the impression that problem of drinking water is acute in the entire
Deccan Plateau because of rocky strata. Water is available under rocks at
a considerable depth. It is very “difficult to bore wells. The incidence of
failure in boring wells was stated to be about fifty per cent. It was stated
that in Maharashtra out of 80 thousand wells drilled, only 50 thousand could
fructify. The Committee were also given to understand that water supply is
not adequate, A borewell generally gives 200 galions of water an houy
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which is not suffikcient even for a population of 200. As the:maintenance had

not been upto the desired standard, about 15-20 per cent of borewelis gene-

rally remain out of order. When no other source of water was available,

tankers were arranged to supply water. The maintenance.cost was stated to

be quite prohibitive. Because of inadequate underground water, more wells
$2iso could not be dug out,

30. Asked how far the Ministry of Works and Houging are satisfied
with the per capita quantum of safe drinking water available in problem
villages where water supply schemes have been itaplemented. The Depart-
ment have replied as follows:

“The per capita quantity of safe drinking water supply provided in pro-
blem villages is still not considered satisfactory. A working group was
constituted under the Chairmanship of Adviser (Planning Commission)
to examinc this aspect in detail. The warking group recommended
water supply of 70 Itrs. per capita per day (Ipcd) considering the various
household demands of water including the demand for the domestic
animals. In places where tube-wells with handpumps are techaically
feasible, the working group recommenied one tubewell with handpump
for every 150 persons. The Government of ladia decided that this as-
pect will be re-examined at the appropriate stage depeading upon the

v financial resources available during the Seventh Five Year Plan period
for Rural Water Supply Sector.”

31. The Seventh Plan promises that “attempts would be made to cover
all those villages which do not have an assured source of water supply with-
in a distance of 0.5 km. (as against the present norm of 1.6 km ) and also to
enhance per capita per day (lpcd) to 70 Ipcd during the Seventh Plan, as re-
commended by the Estimates Committece. In this coatext, the Committee
desired to know the position regarding availability of resources during the
plan. The Department of Water Resources in & note have stated as uader;

.“The resources available for the 7th Plan, for the implementation of the
Rural Water Supply Programme are;

(i) Rural Water Supply (Sanitation) under MNP

under the State Sector Rs. 2253.28 crores
’ (ii) Centrally Accelerated Rural Water Supply
Programme-(ARP) Rs. 1201.22 crores

Rs. 2454.47 crores,

32. The Prime Minister had annouanced in a public meeting some time
ago that Government aimed at providing drinking water to all the problem
villages by the end of the V]I Five Year Plan, In this context, the Commit-
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tee asked whether the Government is not committed to adequate drinking
water to the entire population. In reply tbe Department have stated:

“The 7th Plan aims at providing drinking water supply facilities to the
entire rural population on the basis of the existing norms of availability
of 40 litres per capita per day of potable water. The 7th Plan provnslon’l
in rural water supply is of the order of Rs. 3454 crores as against the
‘estimated reqmrement of Rs. 7700 crores. On the face of it, there is a
large resource gap in the light of which the attainment of objectlve of

100%, coverage of rural population appears difficult. Therefore there is
need to develop low cost options for the provision of safe drinking
water in the rural areas as an alternative to the capital intensive original
piped water supply scheme,

It is with this objective in view that a Technology Mission has beem

Jaunched on *‘drinking water in every village and related water manage-

ment” with the approval of the Prime Minister. The Technology mis-

sion will aim at finding low cost solutions to meet very difficult problems
- relating to provision of drinking water to rural areas.”

33. It has been stated in the Seventh Plan document that “a new policy .
is also being evolved in the Seventh Plan to tackle special problems of
water supply which are peculiar to certain States like Rajasthan, Haryana,
Madhya Pradesh and to hilly areas. The problems of such States and hilly
areas will receive special attention in the Seventh Plan. The Committee
were also'given to understand during their study tour that in a number of
States like Rajasthan, Andhra Pradesh and coustal belt of Gujarat large
sreas have.only saline water and potable water is available only in small
pockets.’ In this context, the Committee asked if the magnitude of the
hydrological problems such as low or scarcity water table, drought prone
areas, saline belt areas becn studied in tbeir entirety. In reply the Depart-
ment of Rural Development have stated as under: ‘ .

“Even though the 7th Plan aims at providing potable drinking water to
the entire fural population, the actual availability of resources during
the Plan period would be much less than the actual requirement. It is,
therefore, necessary to bridge the resource gap to the extent possible
through adoption of low:cost Science and Technology solutions avanla-
ble within the country. At present 70% of the cost is required for 309%,"
coverage due to taking up of. capital intensive regional piped water
scheme _in different areas either due to non-availability of ground water
or its brackishness or contamination witn salinity, fluorides, iron ctc, A
. low cost alternative to capital intensive regional piped water scheme is,
therefore, essential for attaining our ~objectives of providing potable
+ grinkjng water to the entire population. The experience of Indja Mark-
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11 handpump which forms the backbone of drinking water supply” pro-
gramme in the rural areas confirms this. The wide variety of climatic
conditions and location of the source, of surface and ground water also
requires adoption. of different type of solutions which are economical
9§ and in keeping with local needs and conditions. It is, with this objective
in view, a technology mission on *“‘Drinking Water in villages and Rela-
ted Water Management” has been launched with the approval of the
Prime Minister. The Technology Mission would aim at identification
of the different problem areas, develop appropriate low cost technology
to overcome these problems through application in the field. The
broad thrust of the technology development would be cost effective
water treatment for fluoride, salinity and brackishness, iron and bacter-
iological contamination, improving the ground water condition through
proper re-charging as well as retention of run off, and developing tradi-
tional water retention and collection structures, The strategy of the
Technology Mission would be to deal with the total problem of the
drinking water supply in the project areca by an integrated and inter-
disciplinary project. Educating the Public in conservation of the quan-
tity and quality of water is an important aspect of the Mission. Under
the Technology Mission on *Drinking Water in Villages and Related
Water Management”, in consultation with the State Governments, 10
¥ districts in 10 States (one district in each State) have been selected for
undertaking pilot projects based on predominant problems in each pilot
project area during 1986-87. In respect of Rajasthan, District Barmer
(Problem of desert area, scarcity and Brackishness and Guineaworm
problems) in respect of Andhra Pradesh, district Karnool (Scarcity of
Water due to fluoride, Guineaworm and Salinity), in respect of Gujarat,
. district Kutch (prolonged drought and salinity problems) in Haryana,
district Gurgaon (brackishness and Ruoride), in M.P., district Jhabhua
(Guineaworm and hilly terrain problems),”

(vi) Faulty Planning

34. During test check in audit, it was noticed that in 11 States namely
Andhra Pradesh, Assam, Himachal Pradesh, Karnataka, Orissa, Punjab,
;;:il Nadu, Uttar Pradesh, Mabarashtra, Meghalaya and West Bengal,

water supply schemes involving ag,expenditure of Rs, 838 lakhs failed
to provide the intended benefits to they em {villages duc to inadequate
source of water, low yield,.non-ﬂMn of dependable source of water,
non-construction of wells upto the presoribed depth and dispute over the
water sources. Another expenditure of Rs. 2749 lakhs incurred in 6 States
namely Rajasthan, Madhya Pradesh, Haryana, Karnataka, Orissa and
Mahatashtra was rendered infructuous as the Schemes failed due to wroog
sclection of sites. The Committee desired to kaow the remedial action takea
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.in this regard. -The Depanmen't of Rural Development e;plained the posi-
tion as under:

‘“At the time of according techmcal approval to the rural water sup-
‘ply schemes formulated and submitted by the States, the adequacy o
the source of water is always looked into, The States are also’ advis!
ed to conduct necessary hydrogeological surveys beforc undertaking
boring/construction of well. They are also reqmred ‘to’ dril upto
‘the " prescribed depth and not to stop immediately on - striking water.
However, borewell schemes fail sometimes ‘due to varfous hydrogeo-
" logical factors. with more emphasis on conduct of nécessary hydro-
- geological survey the percentage of such failure is expected to come
down. However, in the case of failure of any scheme due to sources
drying up or turning brakish, the States do take actlon for prov:dmg
altetnate sources to the already covered populauon

35. The Commlttee were informed in evidence by the representatives
of Andhra Pradesh, Rajasthan, Karnataka, Tamil Nadu and- Maharashtra
State Governments that in many villages borewells have dried up because
of lowering of* water level due to scanty rains, droughts and excessive ex-
ploitation of ground water, In Karnataka alone, out of 15,443 villages
covered, the number of such villages where source of water has dried up
was stated to be ranging between 5000-6000. In many states a large num--
.ber of problem villages are stated to have been provided with only one
or, two borewells and have been stated to be covered with drinking water
supply. A borewell gcnerauy gives only 200 gallons of water an hour
which is evidently not sufficient even for a population of 200, In this

. context, the Committee desired to know the steps that have been taken
by the Centre[State Governments to ensure that at least covered-villages
are ensured safe drinking water during summer months. In reply, the
Department of Rural Development have stated as under :

““Water Supply is a State subject. As a suppleinentary effort Govern-
ment of India provides assistance under Centrally sponsored Accele-
rated Rural Water Supply Programme to the State Governments.
While approving schemes under ARWSP, those schemes are approv-
ed which ensufe supply of drinking water available throughout the
year. However, preparation, implementation and maintenance of the
scheines are the responsibility of the concerned. State Governmenty.
It is also proposed to take up micro-ecological measures to ensure
that the quantity and quality of water is sustained.”

36. In reply to another query, the Department listed *the following
reasons identified for. scarcnty (where source of water has dried up) of
water 3 - J

(i) Absence of and inadequate rainfall,
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"% (fi) Depletion 6f ground water level due to shortfall re-charge of
ground water,

(fii)’ Over exploitation of ground water, :
(iv) Absence of appropriate iegis-lation for “exploitation of ground
water by various agencies namely: Irrigation Industry, Drink-
ing Water etc. ‘

(v) Large scale défér,estation‘. T

‘(vi) Absence of conjunctive use of ground and surface water for
m-ngz't:on mdustry, drmkmg watcr supply, power etc.

N
3

(vii) Absence of appropriate management of water shed,

“(vili) Population explosion resulting in increase in demand of water
-for irrigation, drinking water supply, industry ete.

37.: The Committee desired to know the remedial steps takem or
contemplated to . check depletnon of ground water. In reply, the Secre-
tary, Rural Development stated in evxdcncc= S r

““The permanent solution lies in thc calchmcnt area management
which is much more important than having a borewell here and
there, We are mining' watcr at a much more higher rate than the
water is getting recharged !

38. Continuing, he f_urther stated :

“Today we have a law on minor and major mining. But we have no
regulation on watef. But we have to have certain rogulations oa the
local bodies on the use of water. When the water table is going
down so fast, there is no.regul:tory measure, A time has come to
have a law for regulation of water, wherever water is available for
conservation of it so that we do not draw more water than what is

.. replenished, I am not saying that we are doing something very big.
.~ But -we areat it. We are getting the legacy for the action of some-
’ body else. Things will becorne much more difficult in- another. five
years, There will be ho discharge of water because all the rain
water will be drained out of the rain-fed wells. Even in the snow
bound rivers in the entire North, the rivers get water during summer
because the forests fio'd water and roots discharge water during that
period. In the upstream catchment areas the streams have gone dry,

- * - We are tackling this problem, to the cxtent possible. We have given
s¢:  clirection that in every drought prone area all the work that should
be taken up will be in the nature of water harvesting, water retention
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and soil conservation. If we can do that, in five to ten years we
will get some benefits,

Today as from the drinking water point of viéw. there are two
options open. One is engineering solution. This solution is that?
. whereyer you get water, get the water, pump it out and make it avail-
able and live happily. But you cannot live happily thereafter be-
cause the source is getting dried. We are trying to do two things.
There are cases where the per capita cost is going upto Rs, 2200 in
a very difficult area. No country having our type of economy can
bear that sort of cost. Therefore, two major things we are trying to
do. We should try to capture the wisdom of our forefathers and put
some scientific wisdom to that. It is possible in the hills, even in
the desert and arid areas. It is possible to do that. It is possible to
get water because our forefathers lived there. We must capture the
old wisdom and put it in a scientific method. It will be cheap. We
will try to have it in such a way that we can provide water at cheap
rates. The other thing is to conserve water in the cachement area.
These are the two major lines on which we are thinking. Our tech-
nology machinery is almost ready and we will launch it shortly. We

will take up ten districts this year and we will try to saturate and
sce what are the alternative costs.”

39. The representatives of Maharashtra, Gujarat, Rajasthan ‘and
Uttar Pradesh, Orissa, West Bengal and some other states informed the
Committee in evidence that they had been supplying water through tank-
ers to the villages where borewells had dried up due to lowering of water
table. The Audit has also pointed out that funds were diverted to sup-
ply water through tankers which is a short time measure and the expen-
diture incurred had become infructuous. In this conncction, the Commi-
ttee enqulred about the measures the Government is contemplatmg to

solve the problem on long-term basis, The Secretary, Rural Develop-
ment stated in evidence :

“When drought hits an area, I must confe.s that there is an immedi-
atc compulsion of giving some water. Some tanker measures are to
" be taken, It cannot be avoided though we know that most of the
expenditure would be infructuous. For example, Rajkot went with-
out water. We have to arrange railway water tankers from Gandhi-
nagar to Rajkot, a distance of about 200 kms, 8 lakh gallons of water
was transported every day by rail. It would be infructuous as soon
as the rain comes, There is an clement.of compulsion to-meet the
demand when a particular area goes dry. We are more bothered
about that rather than long-term solution. As soon as the rain comes,

water tankers become useless. Everybody forgets that till the next
drought comes,”’
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40. The Committec pointed, out that ecological denudation has been
happening over a period of time, and asked why no notice of this fact
bas been taken because of which water problem will become so acute and
it will defy any solution, The witness in reply stated as under :

“It is not correct to say that it was not noticed. It may be correct
to say that a total integrated view was perhaps not taken. Today we
are much more cqmscious of our environment and ecological ,degra-
dation than we were ten years ago. ..... . The attempt in D.P,A.P, is
to have convergence of all activities in the Plan. We are trying to
develop it in chronically drought prone areas. This scheme is in 650
blocks, We are trying to develop plan to retain water by various .
methods including drilleries, sub-soil water ducts, tanks contour bund-
ing etc. We try to tetain water as much as we can by various
methods, But it is a long process. Before August last we were not-
conscious. The people who suffer from drought are becoming very
conscious of it Now there is people’s participation. We are taking
steps to meet their requirements,”

41. Pointing out that some measures should be taken to preserve
rain water by preventing it from going down to the sea and to perculate
it into the soil, the Committee enquired if therc is any plan ta do the
same in an intensive way, the witness replied :

"“In DPA blocks we are trying to have coordination, There are
agencies to co-ordinate, 1 will not say, it is fully, but it is partial,
The other areas which are not in DPAP-10 districts are there. They
are very difficult districts-from ecological point of view, We will try to
set right those districts. But what are ‘the options available and at what
cost. It is a question of technological option for different types of
things, If we subsidise 10 projects or districts that we have been
talking of for the last two years, we can develop it, This wiil be a
sort of representation of the various areas of the country so as to
make develop agro-climatic areas %one-wise for conservation of

water for drinking purposes,”

(Wi) Coverage of S/Csand S/Ts popwlation

’ 42, Under the programme high priority was to be given to the needs
of SCs and STs. Every new source of drinking water in a village was to.
be located in a .cheduled caste babitation open to all communitics, A
te_t-check in audit revealed that in the States of Assam, Gujarat and
West Bengal proper coverage was not given to villages dominantly in-
habited by SC/ST. The Commtttee enqtired about the reasons for not
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following the mstrucuons in.this regard, the Secretary, Rural Develop.
ment stated in evidence :

4'Here we faulted in spite of our instructions tor a long tlme that i
. one water source is to be given in a village, it should be given in the
area where Scheduled Castes and Scheduled Tribes are living. But
unfortunately, many cases have come to our notice where we have t
found that it has been set up at a place which is equidistance from
te hamlet of the Haruans and the Sarpanch’s house. *So, availabi-
lity is there but access is not there. We are now pressurising that we
must ensure that it should be at a major point so that gasy access i<
there and the people who are not getting it today, should get it.”

43, 1In a separate note furnished to. the Committee the Department
of Rural Development have further stated that ““‘due care is being taken to
ensure adequate attention to the nceds of the Scheduled Castes and
Scheduled Tribes in implementing the rural water supply programme. In
1981, the States were adwised that in so far as it was technically feasible
every new source of drinking water in a villige - should be located in a
Scheduled Castes habitation opento all communitics, This view has
been endorsed in the subsequent meetings of the State Ministers. States
have fnow been asked to earmark a percentage of the Central Assistance
under ARP exclusively for Scheduled Castes and Scheduled Tribes cqun-
valent to the percentage being allocated by them under the MNP for the
special component Plan for the Scheduled Castes and the Tribal sub-
plan. As a ‘result, the targets for coverage of SC/ST get scgregated and
would be momtorcd scparately.

. 44, Asked to intimate the steps taken to improve the covéragc of
SC/ST villages, the. Department stated in reply:

“In accordance with high priority being given to coverage of SC[ST
population with drinking wster supply the Statcs .have now heen
asked. to earmark that percentage of funds under ARP exclusively for
Scheduled Castcs and Scheduled Tribes which is the percentage ear- -
marked for the special component plan for scheduled castes and for
thé Tribal sub-plan for scheduled Tribes by the states under the MNP,
However, as the objecuw: of the International Drinking Water Supply
-and Sanitatioh Deeade is to cover 100% of the population by 1991,
the entire rural populauon mcludmg those bclongmg to SCs/STs will
stand covered.” .

(vili) Diversion of funds

45, The Audit Para points out that a test-check in Audit has reyeas
led that funds to the extent of Rs. 575.19 lakbs out of Central 'assistapce
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were diverted by some States viz. Punjab; Orissa, Bihar, Tamil Nadu,
Uttar Pradesh, Meghalaya etc. for other purposes such as op:ration and
maintenance of schemes, purchase of building materials, fucniture, statio-
nery, rotary compressors, jeeps ambassadorcars, miui trucks,” mini-trac-
tors, maintenance of staff, supply of water through tankers and other
ctivities. In this context, the Coinmittee desired to know the checks
§, ercised by the Central Government in this regard, In reply, the Secre-

tary, Rural Development stated in evidence:

“As I have submitted that on the test cheok of the Audit which has
been brought out by them, we have not got any fecdback of the State
Government, If we had got the feed-back, we would have got much
more information and the test check would have been done. Now we
would cover all the districts and the selection of the blocks and -the
villages will be on random basis and if it is done, we would be able

to check to a very large extent.”

'46.  Asked to enumerate whether cases of diversion of funds were
investigated and if so, with what results, the Department stated inreply ¢

_“The position in respect of different instances of diversion of funds
pointed out by Audit in sub-para 29.3,2A.2 is indicated at Appendix
II, Under Accelerated Rural Water Supply Programme, release of
¥ funds arc made on the basis of utilisation certificates issued by
Accountant General of the State, Such diversions wherever reported
by Accountant General are not allowed as expenditure under ARP,
However, the attention of the States is being drawn to ensure that

such diversions are avoided in futurc.
(ix) Unfruitful expenditure

47. During test-check in.audit it was noticed that an expenditure of
Rs. SCS 28 lakhs became unfruitful due to non-repair of defects, for want 6f
power supply, non-removal of casing pipes from failed wells, nbn-comples
tion of rising mains and distribution -system and non-salvaging of buried
assembly in a number of States. ,In Bihar, 31 schemes completed at a cost
of Rs. 218.26 lakhs during 1981-82 and 1983-84 could not be operated due
to non-energisation. The Chijef Engineer informed the Audit in May 1984
that the cases were being pursued with the Electricity Board. In Katnataka,
y schemes could not be commissionted for want of power supply. Seven of
these schemes were taken up in villages which ‘had oo electricity. Further,
no action was taken by the department to remove the casing pipes inserted
in 6987 failed borewells during 1980-81 to 1983-84. Subsequently, the
Committee have been informed by the Dcpartment that the State Governe
ment have issued instructions for extncnung the casing pipes from failed
bore wells wherever possible and economical. In 4 districts of Madhya
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. Pradesh piped water supply schemes completed upto March 1982 could not
be commissioned till July 1984 for want of electricity connections and non-
completion of work of laying pipe-lines. When asked about, lf the State
Government expressed its ignorance about it.

(x) Supply of unsafe water

‘
[}
48. The main objective of the scheme (ARP) is to provide safe drin-

king water to identified problem villages throughout the country with at
least one source of safe potable water available throughout the year. The
Audit para points out that in test check, it was noticed that in a number of
villages in Andhra Pfadesh, Assam, Bihar, Himachal Pradesh, Rajasthan,
‘Tamil Nadu, Uttar Pradesh, West Bengal etc. unsafe water was supplied to
villages covered under the Scheme defeating the main objective of the
Programme. In4 villages of Rangareddy and Guntur districts of Andhra
Pradesh piped water samples on analysis indicated fluorides in excess of the
permissible limits. However, it was continued to be supplied in 3 of these
villages. In another 4 villages un-treated water was being supplied from
canals and rivers:which were subject to scasonal pollutions. In Himachal
Pradesh, 122 water supply schemes, designed to supply drinking water to 835
villages supplied raw/unfiltered water from a Khuda nallah or a spring to a
population of 1.60 lakhs. 11 other schemes commissioned between 1962 and
February 1984 "supplied drinking water containing suspended impurities,
acidic elements and turbidity and was bacteriologically not fit for human”
consumption whilé for 258 schemes takén for execution during 1980-81 to
1983-84, chemical and bectoriological analysis of water at source was not
conducted. In Midnapur district of West Bengal, saline water with high per-
centage of chloride was supplied to people, Similarly, unsuitable water was
in some areas of Rajasthan, Assam, Bihar, Uttar Pradesh etc. Asked about
reasons for providing unpotable water, the Depdrtment of Rural Develop-
ment in a note have stated that ‘there may be some cases of delay in com-
missioning of water treatment plants but normally it is constructed’.
Subsequently, the representatives of various States whnle appearing before
the Committec highlighted inadequacy of water testing facility. They
informed the Committee that the problem of drinking water supply has
been aggravated because of the fact that in many regions underground
water when bored are found to be saline. The gravity of this can be
judged from the:fact that in a States like Punjab and Haryana in almost
S0 percent of the area water dug out through borewells bhave b.ceg

found to be saline. Emphasising the point, the representative of Punjab
State stated in evidence :

“There were 3712 villages identified as problem viliaga as on Ist
April 1980 at the commencement of the Sixth Five Year Plan. This
was out of a total of 12188 revenuc villages in the State. Now
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the position is, out of the original problem, villages that were
identified, upto the end of the Sixth Plan, we had covered a total
of 2482 villages leaving a balance of 120 problem villages. Last

" year, after receiving some guidelines from the Government of India

and as part of the mid-term review of the international Decade for
Water Supply and Sanitation it was decided that Government should
take a second look to identify other villages which «night have. been
left out in the earlier survey but which aceded to be covered by
the criteria laid down. As a part of that survey which was more
intensive, testing of quality of water in each revenue village was
taken up. Almost 7600 mote villages now come under the revised
definition of problem villages .. Sir, there are about 6000 villages
where the water quality is between permissible limit and rejection
limit i.e. beyond permissible but below rejection.. We have decided
that during the rest of the Seventh Plan period, we should try to
cover the spill-over of the original problems villages of 1230 plus
the 1507 villages having serious problems. The bigger mischief is on
account of high fluorides plus the salinity which is very high.”

49. The Secretary, Department of Rural Development also subscri-

bed to this view while staung in evidence :

‘‘There are many cases where the wells have been dug and the
pumps bave been put but the water 1s totally brackish and not
drinkable. We are trying to stop all these things. Recently, in Raja-
sthan in the district of Jaipur, a large number of aquafors have
been dug and pumps set up though the water was brackish. We have
taken it up very strongly with the Rajasthan Government,”

He further added : .

*.“Then there are areas where water is available but it is contamina-

ted by iron ore. In Haryana people become ill because of the coati-
nuous exposure to drinkiog fluoride water. Then there are areas where
clean water is not available but water with worms is there. There
are areas where from science and techpology side we have to see
if we can find a solution to these problems locally, In a recent crash
programme for water supply in one particular State we have to carry
water by pipeline for 100 km. to a cluster of villages where the water
“is brackish. But this is a costly method of supply of drinking water,
So we have to think of certain other typesof activity. This is what
we are rying to do. There is a technology mission in water supply
shortly to be set up. Their main charge will be to find out, as best as
possible, the problems that could be solved through the local
resources—collection of local waters. We have forgotten about the
ancient widsom in ¢his regard. Hon. Members from Rajasthan would
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be knowing about the very good system of ‘taka’ where everybody is
concerned with his or her own water sources, But now everything has
been forgotten. We are going in for regional plans, As a result of this, .
we are unable to achieve this task... We are thinking of reviviog the
old system, The most important thing is to provide potable - drinking
water. They require 40 LPCD of water, out of which 3 to 5 LPCD s
required for drinking purpose and the rest can go for washing, toilet
purpose, for washing utensils and clothes,” For other than drinking

spurpose, less treated water can be used. We are giving 40 LPCD of

- water which is very high. Wherever good sources are available, that
could be made. available to everybody They are provxded with Grade-I
water first and the rest is Grade-Il water. The area is brakish. This is
the type of situation that we are facing. We have identified 5 differesit
types of problem areas. We are having 10 districts and 10 projects.
There are a lot of technology available to us. But none of them have
-been proved at a bigger scale. Everything is possible, at the laboratory
level. Our main aim is to use this technology to make the local sources
of water available and see whether this technology is proven good. If
it is proven good, then we will go in for that prowded it is more cost-
effective compared to more tradmonal systems.”’

'51. The Committee enqulred if it would be possible for the States to
undertake schemes of coversion of- brakish water into potable drinking
water, the witness replied :

“We do not know what technology is available with them. As far as we
are concerned, whatever technology we formulate, it has to be imple-
mented by the States Govts, with their own machinery, with the support
of our 12 to 13 organisations belonging to Defence Laboratories and
the CSIR.... There are about 14 to 15 scientific organisations under the
control of the Union Government like the CSIR and the Defence
Laboratories. They have developed various types of technologies func-
tioning particularly at a very small scale, We have to see how best
it can be done. Everywhere, we are taking one scientific organisation
work with the State Government organisation. Together with the support
that we can give to develop this skill, we have to see what technology
is beneficial and how best it can ‘be done.”

52. Drawiog attention of the witness to the Audit observations that
saline and brakish water has been supplied in a number of cases and that
testing of water was also not done, the Committee enquired whether any
State Government has set up laboratories to carry out periodical testing of
drinking water in rural areas, the witness replied :

...for the urban supply, there are testing laboratories, but for the
rural supply, I don’t think there are testing laboratories. They have not
done because of lack of facilities.”
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_ 583, . Clarifying the point further, he added ¢ .

' >:‘l"‘am saying that the .facilities are available for the water supply
system, whenever they require testing But there is no rcgular system as
‘it is built in the rural water supply.” .

K

.54 The Committee asked why the Department of Rural Development
has not tbought of prov:dmg drinking water testing facilities, the witness

replied. ;.

*Qur thinking is, today a larg’é number of testing kits have been deve-

- loped particularly by the Defence laboratories at Jodhpur and Gwalior,

They test water for Jawans in different outposts. The testing is very

cheap and quick. They have found out almosta litmus sort of thing

. wherein within 24 hours of 30 hours, we know. whethes the water is

potable or not. We will give these lms to the schools having class XII

_ and havmg.Chemxstry laboratory or colleges having intermediate B.Sc.,

so that the students can be trained to test these things by litmus proce-

dure. This may be avpilablc-at least at the block level. We are thinking

" on these lines though we have rot formulated a scheme on the subject...

. We can pay them honorarium and will pay the . entire -cost of equip-
ment.”

(xi) Mw'ntenancé of Water Suppiy Schemes

* 55. While the Programme received a major thrust during the Sixth
Plan, the maintenance of created facilities particularly "the hand-pumps
bas not been adequate. 'Efforts at getting thé Panchayats to maintain the
assets out of their own resources have not achieved significant success and .
it bas by and large not been, possible for the states to make adequate none
plan provnsxon for ;namtcnar-cc The responsxbxlny for the maintenance of -
completed water supply schemes rested with gram panchayats once the
schemes were handed over to them. [t was noticed in test-check that the
gram panchayats were not_able to maintain propsrly the completed water
supply schemes. handed over to them with the result that the schemes had
become defunct and additional expenditure had to be jucurred on their
revival, It bas also been stated that the drinking water supply sechemes
implemented in various problem villages do not ensure regular and uninte-
mtpkd water sapply to the people. Hand pumps/water tapes installed there
remain out of order for considerable period of time for one reason or the
other and no timely steps are taken to repair them.

.~ .56, The Committee itself also learnt during study tour that in
&qmatski State about 2000 pumps in cach talkuk remained out of order
for a.weck or 50 due to mechanical defects. In the case of decp-wells
mmmpuo,us are reported 10 be 6-7 per cent, la this context, the Committee
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desired to know the mechanism that has been evolved by the Centre/States

ensure regular flow of drinking water in these villages. In reply the Ministry
have stated :

““Water supply is a State subject and it is for the states to evolve their
own mechanism for proper operation and maintenance of the water
supply systems. The States/UTs have been requested to conduct a
census of the hand pumps installed and also maintain records about
them. The cost of operation and maintenance are met normally out of
the *‘Non-Plan” budget. The impartance of fixing norms for maiate-
nance and ensuring that adequate provisions are made according to the
norms has been emphasised to the State Governments. They have also
been urged to ensure the highest possible degree of availability through
effective maintenance. Recognising the importance of maintenance, the
Seventh Plan, as a special case, permits the utilisation of 10% of Plan
funds under the MNP for maintenance. The jnvolvement of the com-
munity using their own knowledge, skills for maintaining their own
water supply is not only desirable but indeed crucial. Popular participa-
tion and involvement of the community in the maintenance endeavour
would be of critical importance because without the support of the
users of water supply and their active cooperation it would be difficult
to achieve success. Training of village-level mechanics for maintenance
under TRYSEM already being implemented in Rajasthan has been reco-
mmended to all States. The professional and technical expertise avail-
" able in the voluntary sector needs to be identified and mobilised in the
states where. it exists. This would not only supplement Government
effort but also ensure the participation of the community of users.

At the central level, the status of the availability of drinking water in
“rural areas is being brought within the ambit of the concurrent evaloa-
tion being organised by the Departaient of Rural Development,”

57. When asked as to what action has been taken by the Ministry to
remove the difficulties in regard to the maintenance of water supply scheme,
the Department stated :

‘““Water Supply is a State subject and the responsibility for maintenance
of the created assets rests with the States who are required to provide
,necessary funds for this purpose. But in most cases the States could not
provide adcquate funds out of their own resources for this purpose.
Recognizing this problem, th¢ Seventh Plan permits the State to allocate
upto a8 maximum of 10 per cent of the plan funds under Minimum
Needs Programme for the maintenance of the Water Supply Systems
in rura] areas. The State Govts. have also been advised to create a
suitable machinery for regular maintenance of water supply schemes by
actively encouraging community participation in this programme.”
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58. Asked about the arrangements made by the State Government to
maintain sources of water supply the Secretary (PHED), Bihar State explai-
ped the position during evidence as under :

°  “Actually, before 1986-87, there were two problems regarding main-
tenance. One was the inadequacy of funds-on the non-Plan side. There
was no adequate fund for maintenance. In the year, 1985-86, the
State Government had sanctioned a total amount of Rs. 8 crores for
maintenance work. Now we also felt that our arrangements for mainte-
pance were not adequate and I admit that I am not fully satisfied
with the state of maistenance of tubewells or other sources of
water supply... I accept the position that there is a considerable
scope for improvement in the maintenance of water supply.”

59. The representative of Madhya Pradesh Government explained
the position as under :

*Out of more than a lakh pumpsets we have 28000 pumpsets which
are called mahasagar pumps. They go out of order frequently.”

(x#) Purchase of sub-standard materials and shortage of material

60. The Audit para contains a number of instances of purchase of
sub-standard materials in Andhra Pradesh and Tamil Nadu. The Com-
mittee wanted to know the action taken against the officials respon-
sible for the purchase of sub-standard materials. The Department of
Rural Development in & note have stated :

“Instances of purchase of sub-standard materials has been pointed
out by audit in respect of Andhra Pradesh and Tamil Nadu. The
State Government of Andhra Pradesh has informed that an enquiry
has been ordered against the concerned officers and the result of the
enquiry is awaited. The replacement of the sub-standard material is
in progress. Government of Tamil Nadu has infornied that in the two
instances of failure of structures during construction or at the time
of testing of overhead tanks, charges were framed against the offi-
cers responsible. ‘In one case punishment has been imposed and in
the other case final orders are only to be issued.”

61. The Aadit has also reported shortage of material worth Rs,
93.25 lakhs in Himachal Pradesh, Punjab. Arunachal Pradesh, Manipur
Mizoram and Meghalaya. In Himachal Pradesh shortage of stores valued
at Rs. 29.49 lakhs was noticed during physical verification. Asked
whether responsibility for the loss has been fixed. The State Government
bas stated that ‘‘in respect of shortage worth Rs. 14.45 lakhs in Rampur
division and Rs. 7.72 lakhs in Jubbal division, the concerned Superin-
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tendmg ‘Engineers are taking actions to get'the  shortages nconcnled.
adjusted or recovered. Details regarding shortages worth Rs. - 7:82 lakhs
as well as short receipt of material are still awalted and will be furnished
as soon as the same is received.”

K
.

(xiii) Monitoring . s

62. The Audit has pomted out that no evaluatlon of the scheme
was done by the States of Andhra Pradesh, Assam, Bihar, Haryana.
Madhya Pradesh, ‘Manipur, Orissa, Punjab, Meghalaya Arunachal
Pradesh and Mizoram while the informalion about other States waa not -
available. In reply to a specific query that whether any evaluatron in
regard to timely executlon of the schémes taken up durmg the Sixth
Plan has been carried out, the Department have stated * that “no evalua-
tion has been done...”

63. - The Committee asked if any evaluation study has been cofiduc-

-ted of the implementation of the programmec of supply .of drinking

water to problem villages in various States and if - so, what are the
findings. The Departinent of Rural Devclopment in a note have stated :
o v :

“The National Environmental Enginuering - Institute,:. Nagpur con-
ducted an evaluation of Rural Water Supply Schemes in 11 States
of the country -in 1982. Its: main ‘findings/recommendations were
(i) the water supply sector should be treated as a core sector and
allocations to it should match the magnitude of the ®eroblem
(ii) water supply and sanitation should form a part of integratcd
rural devclopment prograinme and be coordinated ' with related
sectors like health, irrigation, education etc. (iii) it'was necessary
to have norms indicated for classification of villages and allocation
of funds at the_national level , (iv) water supply schemes should be
entrusted to Public Health Engmcermg Departments for operation
and maintcnance (v) there should be an improvement in the moni- -
taring and cvaluation systems (vi) training arrangcments for Opera-
tions of rural water supply schemes should be strengthened
(vii) Community participation and effective -health - education
should, bc ensured.

The status of the availability of drinking water in .rural areas is
being brought within the ambit of concurreat evaluation being
organised by the Rural Development Department. This would give a
feedback on a continuous basis on the positionVregarding avanla‘bnhty
zof safe drinking water, maintenance and access of SO and* ST to
-“drinking water fucilities.” :

.64. The Cownmittce desired to know the agencies at Central agpd
State levels to perform the functions and responsibilitics of supply of
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drinking water to prablem villages and asked whether all the States have
set up the desired level of agencies to look after implementation and

mon

iitoring of the Programme. In reply, the Department of Rural Deve-

lopment have stated as under :

t

‘“Under the Minimum Needs Programme the schemes for providing
drinking water in rural areas are formulated/implemented by the
respective States. Under the Accelerated Rural Water Supply Pro-
gramme, the State Govts. formulate _the schemes and submit the
same to the centre for scrutiny and approval before they are taken
up for execution. At the centre the technical expertise is provided
by the Central Public Health Environment Engg. Organisation
(RWS) which is the technical wing of the Department of Rural
Development. At the State Level the Public Health Engg. Deptt.
exiot in most of the States and in some cases this responsibility is of
the Deptt. of Irrigation and Flood Control or the PWD. Most of
these Organisations are headed by the Chief Engincer with their
supporting staff right down to the division or circle levél. The centre
has fonded the setting up of Monitoring and Investigation Unit in
States and UTs for ensuring better- implementation and monitoring
of the schemes taken up under the programme. There may be some
deficiencies in monitoring arrangements in some States but all the
State Govts. hd¥e -bcen impressed upon at different timcs for
strengthening the monitoring arrangements.”

65. In view of the direct financial involvement of the Central

Government the Committee desired to know the maghinery that exists at

the

Central level to monitor execution of the various schemcs undir this

programe. The Department of Rural Development in a nole have stated

as under :

*
“Since the programme is a gigantic one and spread over the entire
country, it would be very difficult for the Goyernment of India to
directly monitor the execution of the variotis schemes under the
programme. However, the States are given financial assmtance for
the establishment of Monitoring and investigation Divisions to do
the monitoring at the State level and. furnish the information to the
Central Govt. A programme of concurrent cvaluation of the schemes
that have been implemented has been finalised. The evaluation would
be conducted by irdeperdcnt agencies like Technical and Rescarch
Institutions, 1.T.T’s Polytcchnics etc. and data would be monitored
at the Central level. Monthly, Quarterly and Anpual reports rcgar-
ding the progress of the implementation of the Rural Water Supply
received from State/UTs forms a basis for monitering the programme
by the Department’s Monitoring Cell. Field visits by officers of the
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Deptt. are-conducted periodically. These provide useful and detailed
inputs for monitoring the execution of schemes taken up under the

- programme. It'is now proposed fo computerize the monitoring
arrangements at the Central level which would' continue to be based
primarily on reports furnished by States/UTs. The Monitoring Cell
is proposed to be strengthened.” )

66. In Para 2.28A of their 48th Report the Estimaies Committee
had: observed as under : :

*The Committee would like to emphasise that more. collection of
statistics about number of villages covered under the Drinking
Water Supply Scheme is not enough. There should be a system of
regular inspections and at least testcheck by a.joint team of officers
of the Minissry of Works & Housing and of the ‘State
Governments to see whether the people in the problem villages
reported to have been covered, are actually receiving the drinking
water and assess the problems. In this context the Committee would
like the Ministry to verify and report to the Committee whether the
benefit of the following regional rural water supply schemes has
actually reached the population of the villages covered by these
schemes :

(i) Palari Siddhan Regional Rural Water Supply Scheme, Dist.
Jodhpur (Raj.).

(ii) Gandhi Vidya Mandir Sardar Sahar Regional Rural Water
Supply Scheme, Dist. Churu (Raj.).

(ii1) Chandigarh Regional Rural Water Supply Scheme, Dist.
Churu (Raj.). -

(iv) Shambhugarh Regional Rural Water Supply Scheme, Dist.
Bhilwara (Raj.).”

67. When askell as to what action has been taken by the Ministry
to devise an-adequate system of verification of progress through local
inspection and in regard to the above recommendations, the Ministry
stated :

“The necessity for proper monitoring of the implementation of
water supply scheme in different States has always been, felt and
monitoring is done on regular basis through monthly and quarterly
progress reports obtained from the Statcs/UTs. Besides this, ficld
visits are carried out by officers of the Deptt. for on the spot study
of the implementation process and to see that the schemes are being
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executed in accordance with the standards and specification laid

‘down for the purpose Though monitoring is normally done by the

State Governments, monitoring through field visit by officers from the
Deptt. will be given more and moxe emphasis. The subject has been
transferred to this Department. only recently without full complement
of officers. However, this will be given due priority.”

'68. Elaborating this point further in evidence in reply to a query
by the Committe¢ in this regard, the Secretary, Rural Development
stated :

““Now we have development concurrent cvaluation programme. We
have finaliscd the questionnaire and most probably from August or
September '86 we wauld launch a programme covering 36 districts—
72 blocks with cluster of villages in which randomly selected—-for
the entire aspects such as supply of water, sources of water, the
type of things that have been done whether their are access to the
poor, Scheduled Castes and Scheduled Tribes, there engineering
aspect as to whether water is available at 200 ft. or 300 ft. below the
surface would algo be taken care of We are trying to do exactly in
the same manner as IRDP. We thought we would give money to the
State Governments and thcir district- agencies so that they can do
this work. Now, mosi of the complaints that are coming from
various sources including the audit by way of test chcck, could bave
been found out much earlier by us. In fact this is the duty of the
executing agency to find this out. We did not go into the voluntary
aspect of these things which the Audit has brought out. So that is
the reason why we are going exactly the same way of IRDP. We are
encouraging such agencies like the Research Technical Institutions
and we are trying to get it &s soon as passible and I am sure I will
be able to submit to this Committee after 3 or 4 months the same
type of document for the monthly submission as for the IRDP. The
point is correct that we have not pursued it very vigorously after we
have given money to the State Governments.” ' )

69. The Committee desired to know whether any evaluation in

regard to timely execution of the schemes taken up during the Sixth
Plan was carried out and if so, what were the find ngs and what
measures have been teken to cosure timely completion of schemcs. The
Government stated in a post evidence note :

—

‘“No evaluation has been done in regard to timely cxecution of the
schemes taken up during the 6th Plan. However, while giving approval
to the schemes urder the Accelerated Rural Water Supply Programme,
it has been made clear to States/UTs that any additional fynds
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required for the completion of the scheme in-eXcess of the approved
cost of estimates should be met from thé funds provided under the
States Minimum Needs Programme.. This condition in the sanction
is expected to motivate the State Governments to complete the
schemes in time as otherwise escalation would have to be met from;
their own funds.” ' '

(xiv) Involvement of Voluntary Organisations

70. The Committee desired to know if voluntary organisation and
business houses were cntrusted to supplement Governmental efforts of
providing drinking and safe water to problem villages and if so, to what
extent, The Department of Rural Developmeng in a note have stated as
under @

*So far there has not been adequatc involvement of voluntary
organisation in implementation of the rural water supply schemes.
During the 7th Five Year Plan period, greater involvement of the
community as well as voluntary organisation in Planning, Execution
" and maintenance of the rural water supply schemes is envisaged.
The involvement of the voluntary organisation is proposed to be
made through the People’s Action for Development India (PADI)
which is an autonomous apex organisation for voluntary organisa-
tions under the Department of Rural Development. During the
year 1985-86 an amount of Rs. 50 lakhs is proposed to be utilised
through voluntary orgenisation. PADI has already identified
'schemes to be implemented through different voluntary organisa-
tion. So far therc have been no direct-involvement of business
houses in implementation of drinking water supply schemes.”

~

(xv) Recommendations/Observations

71. Drinking water supply is a problem of great importance for Rural
Indla. Drinking water supply is a State subject, schemes are drawn up,
implemented and monitored by the State Goverpments, In the case of
Accelerated Water Supply Programme the schemes to be taken up are
approved by the Government of India. Detafled guidelines have been laid
down for the formulation of schemes under ARP and at the time of approval
it is seen that the schemes have been formulated in accordance with the
prescribed norms. In the case of schemes under Minimum Needs Programme
the implementation of the scheme is the responsibility of the State Govern-
taents who are expected to ensure that the schemes conform to the prescribed
morms. The States have over the years gradually built-up their Public Health
Eagineering Departments to tackle the problem of water supply_and sarita-
tion. In mid-sixties it was observed by the Centre that rural water sapply
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schemes were being implemented in villages which were easily accessible
and rural areas which had problems in getting the much needed water for
drinking and domestic purposes were neglected. The Central Government,
therefore, requested the States to identify such villages, called ‘preblem

Wrillages’ so that efforts could be directed towards tackling their problem, The
criteria laid down for identification were :—

(8) Villages where no water sources existed within a distance of 1.6 km.
or where waler was avallable at a depth of more than 15 metres.
(In hilly areas, villages where water sources were available at an
elevation difference of more than 100 metres from the habitation);

(b) Villages where the water sources were having excessive salinity,
iron, fluerides and other toxic elements hazardous to health ; and

(c¢) Villages which were exposed to the risk of water borne diseases,
such as cholera guinea worm, etc. due to available water.

72. The norm of 1.6 km. distance was fixed. During the Seventh Five
Year Plan period which aims at providing adequate safe drinking water
facilities to the entire rural population, a more liberal norm of providing a

¥ ‘source of water within a distance of 0.5 km. and at an elevation of 15 metres
in the hilly arcas was adopted for States which are able to bave a complete
coverage under the above guidelines. The Committee appreciate the new
liberalised norm. Against the target of 2.31 lakh problem villages proposed
to be covered during the Sixth Plan the achievement has been 192 lakh
villages. Looking at achicvement so far the Committee fcar that the target
lald down for the Seventh Plan period may not be achieved unless the Depsgrt-
ment of Rural Development and the State Governments intensify their efforts.
The Committee hope that the Department of Rural Development and State
Governments would be able to mobilise adequate financial and physical
resources to achieve the revised target with liberalised norms

73. The Committee also note that number of problem villsges identi-

fied has been on the increase with passage of time. While an estimated 1.52
lakh villages were ideptified as problem villages in 1972, according to the
survey, the figare came to 2.34 lakh problem villages in 1978. However, a
’ total fdentification of 2,31 lakh villages was done as on 14 .1980. It has also
been reported by the Government that the States sre ‘now carrying out
surveys based on the old criteria as the surveys carried out earlfer were not
realistic and comprehensive. The Committee deprecate that a matter, so
vital to the national interest, is being treated lightly and would urge the
Government to take steps to ensure that such surveys are carried out
realistically so that Government may be well aware of the quantum of target

to be achieved,
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74. ‘The Committee note that because of drought for the three comsecu-
tive years in the States of Rajasthan, Gujarat, parts of Maharashtra, parts of
Andbra Pradesh and parts of Karpataka even the well established sources
became scanty in supply of water or became dry. While some of the areas
are hit by drought due to scanty rainfall the drought-prone areas cam bev
easily identified as those which are chropically affected by drought. The '
Committee urge the Government to identify these areas and find a permanent
solution and envisage 8 method whereby drinking water will not become a
problem on account of drought. In view of the unpredictability of rainfall
this topic should be the subject-matter of consideration by the Government
with a view to finding a permanent solution to the problem. Desert villages
should be identified in consultation with the State Governments but under
the overall control of the Government of India so that equipment and services
of specialists are optimally utilised. The Committee would also like to point
out that in villages which are situsted near rivers in the industrial areas
eMuents are let in and these become problem villages as such river water
becomes highly contaminated and becomes unfit for human consumption. The
Committee would urge the Government to take care of this aspect to elimi-
nate this problem which is fraught with serious consequences for human health.

75. The Committee during their visit to Aurangabad in October 1985
noticed that the problem of drinking water was more acute in Deccan
Plateau because limited quantity of underground water is available only
under the rocks. Because of the impervious strata of soil, 59, of the bore-
wells were failure in this area. It was brought to the notice of the
Committee that 80,000 borewells were drilled and only 50,000 were success-
ful. Borewells yield 200 gallons of water per hour which is not enough even
for a population of 200, Further, the break-down in the case of tubewells is
15 to 20 percent. The water table recedes during summer which leads to
drying of tube-wells. It was also brought to the notice of the Committee
that more wells could not be dug because of the non-availability of the
underground water. Similar situation exists in cer(ain arcas of Andhra
Pradesh, Madhya Pradesh, Karnataka, Rajasthan also. The Committce are of
the irm opinion that these chronmically drought prone areas with meagre
underground water resources should be identified and a permanent solution
for the drinking water problem should be found. Supply of drinking water
must take precedence over everything clse even over irrigation and industrial
use of water. Such drinking water projects envisaging supply of drinking
water by pipes for.group of villagesia drought prone hard-core areas where
saline and polluted water exists alone can provide a permanent solution. The
present system of fiading a solution on village unit basis is proving itself to
he too costly and also infructuous on account of scanty underground water
resources.

76. Sixth Plan (argets could not be achieved for a variety of reasonms.
Besides financial constraints, these were non availability of re)iable perma-
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ment source of water inaccessibility of villages; lack of communication
facilities to transport rigs, materials etc; shortage of materials like cement
and technical personnel in some cases While the Committce appreciate
these difficulties, they do not consider them to be insurmountable and {acapa-
ble of solution These impediments could bave been well thought of while
laying the physical targets. With greater enthusiasm proper planning,

P sdequate care and efficient monitoring, pitfalls could bave been avoided and
better results would have been achieved.

77. The Committee trast that spiil-over 39,000 problem villages would
be provided with potable water by the year 1987-88. The Commiitee would
like to be apprised of the progress in this regard im due course.

78 The Seventh Five Year Plan alms at providing adequate safe
drinking water facilities to the entire population. The priority would be
first to cover remaining problem villages based on the original survey at the
commencement of the Sixth Plan and also to cover new problem villages
identified subsequently based on the old criteria. States have also been
pliowed to take up coverage of both pariially covered villages/habitations as
well as villages which bave been identified as problem villages after the Sixth
Plan For States which would be gble to complete coverage under the sbove
guidelines, the programme could be extended for providing coverage onder
more liberal norm of providing a source of water within the distance of 0.5
km. and at elevation of 15 metres in hilly areas. The Department of Rarsl
Development have also stated tbat enbancement of the norm from 40 to 70
litres per capita per day could also be considered at an appropriate stage
depending upon the availability of additional financial resources during the
plan period for the sector However, the number of problem villagcs identified
on the basis of old criteria is 1,33,000 and to cover all of them the cost has
been estimated at Rs. 7700 crores at 1984-85 prices. The allocation made
during the plan is less tban balf of this at Rs. 3434 crores—Rs 1201 crores
{n the Central sector and Rs. 2253 crores in the State sector. The Secretary,
Rural Development admitted during evidence that rougbly 449, of the popula-
tion remsins 1o be covered at present and goiog by the present methodolegy
it would be possible to cover 26 or 27 per cent of the population by the end
of the Seventh Plan. The Committee would in this context refer to the state:
ment by the Minister of State in the Ministry of Agriculture in Lok Sabka
on 2.3 1987 in which be stated that 38,748 spill-over villages besides 1,89 680

a freshly identified problem villages remained as problem viliages at the end of
’ Sixth Plan and stated that all the villages in the country will be provided
with safe drinking water by the end of the Seveath Plan. Im view of the
financial constraints the Commiitee are inclined to believe that enhancement
“of the norm from 40 Iped 1o 70 )ped and provision of safe drinking water
facllities to the emtire rural population in line with the objective of Interna-
tional Drinking Water Supply and Sanitation Decade (1981-91) would remaip
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a distant dream. Unless the Government of India releases larger funds cote-
mensurate with the promises made in the Seventh Five Year Plan documest
it would not be possible to cover gll the problem villages.

79. The Sixth Five Year Plan document states that at least one dependa-
ble source of water supply throughout the year should be provided in the

identified problem villages. The States have implemented the schemes daring ¢

the Sixth Plan according to this objective Therefore, the percentage of
pariially covered villages has gone very high during the Seventh Plan period.
In Kerala—the State which has attained hundred per cent coverage of
problem villages till March 1986, out of 1158 problem villages covered, as
many as 1147 villages were covered partially. Similarly, in Karpataka
State also which has also covered almost all the problem villages identified
as on 1 April 1980 except 13 village each villages has been provided with
only one source of potable water. The same is the case with problem
villages in other States, Thus, the problem has not been fully solved because
fn «izeable namber of cases only one hand pump or borewell has been provided
even in big villages having large population. Such villages have been removed
from the list of problem villages. Obviously, the needs of the village have
not been met completely and the problem of drioking water is still there
though it has been solved partially as a single borewell or a handpump is not
capable of sufficient discharge of water to satisfy the needs of entire village.
The Committee arc not satisfled with this approach and would like that at
least for the time being the minimum laid down norms of water supply should
be strictly adbered to. The problem villages should not be delisted umless

there has been substantisl improvement in the supply of drinking water for at
least a period of 5 years.

80. According to the existing norms, in the case of a piped water
supply scheme & minimum quantity of 40 litres per capita per day of potable
water is to be made available. In the case of handpamps guidelines provide
for one handpump for every 250-300 population No specific quantity is
earmarked for consumption by animals. The Committee do vot consider this
as 8 satisfactory position. A Working Group set up in this connection had
recommended water supply of 70 litres per capita per day (lpcd) inclading
water for cattle. In places where tubewells with haudpumps are techoically
feasible, the Working Group has recommended one tubewell with handpump
for every 150 persons. The Government of India has decided that this aspect
will be re-examined at the appropriate stage depeading upon the financial

resources available daring the Seventh Plaa for the implementatioa of Rural’

Water Supply Programme. Since the resources provided in the Seventh Plan
are mo! adegquate enoagh the Committee would like the Government to
examine as to how to flad additional funds (0 revise the morms of drinkisg
water supply in accordamce with the aforesald recommeadations of the
Woerkiag Group.

-
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81. Even though the Seventh Plan aims at providirg jotable water to
the entire rural population, the actual avoilability of resources during Plam
period would be much less than the actual requirement. The Government
intend to bridge the resource gap to the possible extent through adoption of
low cost Science and Technology: solutions available in the country. 70 per
cent of the cost is required for 30 per cent coverage due to taking wp
of capital intensive piped water scheme in different areas. It bas been
necessitated by non-availability of ground water or its brackishness or conm-
tamination with salinity floorides fron etc. The wide variation in climatic
conditions and location of the source of surface and ground water also
require adoption of different types of solutions which are economical and
suit local needs. With this objective in view the Government has launched
with the approval of the Prime Mioister, a technology mission on ‘Drinking
Water in villages and Related Water Mabpagement’. The strategy of tbe
Technology Mission Would be (o deal with the total problem of drinking
water supply in the project area by an integrated and inter disciplinary
project. Educating the public in conservation of quality and quantity of
‘water is an important aspect of Technology Mission. Uader Technology
Mission pilot projects in 10 districts of 10 different States have already
beén started. The Committee welcome the new Initiative and would also like
to be apprised of the progress made and results achieved in tbis regard.

82. In 11 States, namely, Andhra Pradesh, Assam, Himackal Pradesh,
'Ktl’llltlkl, Orissa, Punjab, Tamil Nadu, Uttar Pradesh, Maharashtrs,
Meghalaya and West Bengal, 2096 water supply schemes involving an expen-
diture of Rs, 838 lakhs failed to provide intended benefits to the problem
villages due to inadequate source of water, low yield pon-finalisstion of
dependable source of water, non-construction wells upto the prescribed depth
and dispute over sources. Another expenditure of Rs. 2749 lakbs in six States
of Rajasthan, Madhya Pradesh, Haryana, Karnataka, Orissa and Mabsrasbtra
was rendered infructuous as the schemes falled due to wrong selection of
sites. The Committee deplore that schemes have been taken up without bydro-
geological survey. The scarce resources have beeam frittered away dume to
faulfy planning. No doubt, water supply is a State subject and preparation,
implementation and maintenance of the schemes are their responsibility, yet
the Commitiee feel that the Department of Rursl Development cannot sbsolve
itself from the respoosibility. As the ARP schemes are implemented after
approval by the Department, it must ensure that requisite bydro geological
surveys are invariably cenducted snd other relevant aspects taken mete of
’before taking up water supply schemes for execution. It is also disquieting
to note that in many State viz. Andbra Pradesh, Rajastban, Karnataka,
Tamil Nadu and Mabarashtra borcwells installed ip rural areas particularly
problem villages dried up because of lowering of water level due to scanty
rains, drought and excessive exploitation of ground water. In Karmataks
alone, ont of 15443 villages covered, in about 5000-6000 villages wster
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éources have dried up. The water supply position becomes quite alarming in
thosc problem villages which have been pr(_pvided with only one borewell and
that too goes dry. The reasons for lowering ql' water table are stated to be
inter-alia inadequate rainfall, depletion of ground water due to shortfall
in its recharge, over exploitation of ground water, large-scale defore-
station and absence of appropriate water management shed etc. At presenw,
there is no regulatory measures on exploitation of ground water by various
agencies. The Secretary, Rural Dcvelopment conceded during evidence that
things will bccome much more difficult in the next five years because of

deforestation. Underground water would not be recharged and water table
will recede further.

83. Ecological degradation leading to depletion of the water resources
should be stemmed so that water shortage problem is not further aggravated.
Since this problem is Leing dealt with by a different department the Commi-
ttee would urge the Government (o take steps to coordinate the activities of
the two departments and to tak® steps to stop the ecological deterioration. It
is observed from Audit review on Land Management by the C & AG of India
in his Audit Report— Railways 1982-83 that by proper aforestation of surplus
railways lands, income of Rs. 111 crorcs per annum could be gcnerated. This
vast econcmic potcntiality remains un-exploited. The Government of India
should formulate schemes in consultation with the State Governments to take

aforestation on a wider scale and plough back the resources so generated in.'
water management schemes.

84. The cconomy can hardly afford costly solution of piped water supply
which in some difficult areas cost upto Rs. 2200 per capita. The supply of
watér through tenkers is also a costly affair though it has to be resorted to as
a compulsive measure during droughts. In this context, the Committee appre-
-‘ciate the current thinking of conserving rain water in catchment areas
through construction of law cost bunds etc. on seasonal streams and rivulets
and to pcreolate it into soil. These measurcs are, however, being taken up in
a few selected arcas. The Committee would like them to be taken up on a

.- wider scale. Unless this problem is tackled urgently and on a wider scale, the
massive investment made in installation of borewells and tubewells etc. would

become futile as they would not be capable of pumping out underground water
due to lowering of water. .

'85. The Programme of Supply of Drinking Water to Problem Villages

> has accorded high priority to the needs of Schedulcd castes and Scheduled
tribes. In 1981, the Ccntral Governmcent Lad advised the States that as far as
-possible every new source of drinking water in a village should be located in a
‘scheduled caste habitation and should be open to all communities. In many
- cmses these instructions have not becen adhered to. The Secretary, Rural
- Peveloparent also stated during evidence that contrary to their instructions
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new sources of drinking water have been set up in many cases at a place
which are not accessible to scheduled castes/scheduled tribes. The States
have been asked to earmark a part of Central- assistance grasted :to them
under ARP scheme exclusively for schedulcd castes asd schedwled
tribes equivalent to the percentage teing allocated by them under the MNP
for the special component plan for the S/C and S/T sub-pisa. During the
Sixth Plan period the percentage of SC/ST population covered under drinking’
water supply scheme were 16.07 and 9.07 of the total population covcred.
Corscquent to the issue of thcse instructions the targets for .coverage of
SC/ST would get segregated and would be monitored separately. The.Com-
mittee would like the Rural DeveJopment Department to keep a strict wateh
on this aspect so that the weaker sections of the society are ensured minimum
supply of drinking water.

86. Funds to the extent of Rs. 575.19 lakhs out of Central assistance
were diverted by some Statcs, namely, Punjab, Orissa, Bihar, Tamil Nadu,
Uttar Pradesh and Meghalaya etc. for other purposes such as opcration and
maintenance of schcmes, purchase of building materials, furniture, stationery,
‘rotary portable comprersors, jeeps, ambassador cars, mini-trucks, maimtenace
of staff, supply of water through tankers aad other activities not permissible
under the norms for grant of Central assistamce. As the Audit Sndings are
based only on test-check the Committee are inclined to believe that netual
diversion of Central assistance could have been on much mere wider scale
than reported by Audit. The Secretary, Rural Development has observed
during evidence that they have not received any feedback from the States.
The Committee would like the procedure to be streamblined in' this regard to
check recurrence of such diversion of funds in future. They would alse: like
the Department of Rural Development to examine possibillty of deducting the
amount equal to funds diverted by the concerned States from their simre of
Central assistance earmarked for next year with a view to curbing the
tendency on .the part of the States to misutilise funds sanctioned for this
purpose.

87. It is also disquieting to note that an expeaditure of Rs. 583.28 fukhs
became unfruitful due to non-repair of defests, for want of power supply, nou-
removal of casing pipes from failed wells, agn-cimpletion of rising meins. and
distribution system and non-salvaging of burised assembly in a  mumber of
States. In Bihar, 31 schemes completed at 8 cost of Rs. 218.26 lakhs during
1981-82 and 1983-84 could not be operated due to non—energluuon. Even in
May 1984, the cases were being pursued with the State Electricity Board.
In Karnataka, 37 schemes could mot be commissionsd for want of pewer
snpialy. Seven of these schemes were taken up in villages which had ne electri-
city. The State had also not removed the casing pipes inserted in 6987 failed
bore-wels dnring 1980-81 to 1983-84. In 4 districts of Madhya Pradish
piped water supply schemes completed upto March 1982 could net be commi-
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ssioued till July 1984 for want of electricity conmections and non-completion
of werk of laying pipelines. As the Audit findings are based on test-check,
there could be many more cases of such unfruitful expenditure. The Committee
deprecate this and would like the Department of Rural Development to ensure
that schemes completed are commissioned at once so that their benefits are
made avajlable to people.

88. The main objective of the Centrally sponsored Accelerated Rural
Watcr Supply Scheme is to provide safe drinking water to identified problem
.vilmges throughout the country with at least one source of safe potable water
. swailable throughout the year. However, the Committee mote that in a
aumber of villages in Andbra Pradesh, Assam, Bibar, Himachal Pradesh,
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal unsafe water was
supplicd to villages covered under the scheme defeating the main objective of
the programme. In 4 villages of Rangareddy and Guntur districts of Andhra
Pradesh samples of piped water indicated fluorides in excess of the permissi-
ble kimits. However, it was continued to be supplied in 3 villages. In another
4 villages, untreated water was being supplied from canals and rivers which
were subject to scasonal pellutions. In Himachal Pradesh, 835 villages with
population of 1.60 lakhs were supplied raw/unfiltered water from a khud or
nallah or a spring which were not free from pollution. 11 other schemes
.oupplied drinking water containing suspending impurities, acidic elements and
tarbidity and was bacteriologically not fit for human consumption. Chemical
and-bacteriological analysis of water at source was not conducted in case of
. another 258 water sapply schemes executed during 1980 to 1984 under the
Pregramme. In Midaspur district of West Bengal, saline water with high
percestage of chloride was supplied to people.

#0. Similerly, unswitable water was supplied in some areas of Rajasthan,
Assam, Bibar and Uttar Pradesh. The reasons are stated to be delay in
commissiening of water treatment plants and inadequacy of water testing
facilities. It was also noticed during evidence that drinking water is contami-
nated by iron ore or is unsafe otherwise. It was brought to the notice of the
Cemmittee that in Haryana people become ill because of continuous exposure
to drinking flouride water and that in certain areas where clean water is not

- available; it had worms. The Committee in this connection would like to
refer to the statement msade by the Minister of State in the Mlnistry of
Agricoltwre in the Lok Sabha on 9.3.87 who reported as under :

90. Higher concentration of nitrates have been observed in water from
dugwells in localized areas in the country. The tolerable limit for nitrates in
water for domestic use in 45 mg/litre. Limited field investigations under-
taken by Central Greund Water Board and other organisations have indicated
the presence of nitrates beyond tolerable limits in certain localized areas in

. fomrtcen States and Usilon Territery. Continwed use'of water having nitrates
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concentration of 45 mg/litres or higher may resui¢ in biwe baby dbﬁa.
effects on central nervous system, cancer and effect om ecardis-vascular
systems.,

91. The Committee also deplore that a large number of pumps have beea
(installed particularly in Rajasthan, Andhra Pradesh, Bihar, Gujarat,
‘Haryana, Himachal Pradesh, J & K, Madhya Pradesh, Orissa, Punjab, Tamil"
Nadu, Uttar Pradesh, West Bengal and Union Territory of Delhi after
digging acquafers though the water was brackish and not potable at all. The
Department of Rural Developmant should initiate appropriate steps in this
regard. People should be provided with potable water free from ill effects and
water which can cndanger hcalth of the population should in no case be
supplicd for drinking purposes. The Committee canmot bwt take a very
serious view of this highly unsatisfactory state of affairs indicating that
water supplied to human being should have serious health hazards and would
urge the Government to give scrious consideration to this problem, so that
there is no sickness and death from water borne disease. The Government
should issue instructions calling for strict action against officials found negli-
gent and guilty. The Committce would like to be apprised of the remedfal

steps taken by the Government in this regard.

92. In view of the serious shortage of water testing laboratorfes parti-
cularly in rural arcas the Department of Rural Development has been toying
v with the idea of providing watcr testing kits to some cducational institutions
in rural areas which are cquipped with chemistry laboratorics so that water
samples drawn from nearby jareas could be tcsted there. The Committee
appreciate this approach and would like to be informed of further progress
made in this regard. '

>

93. In some areas available water is contaminated by iron ore while in
some others it contain fluoridé. Still in some other areas water contaims
worms. To counter this menace, in some difficult areas drinking water has
to be carried over a long distance in some cases upto 100 kms. through
pipelines. Laying and maintenance of pipelines over long distances entails
hegvy cost. The Central Government, to; tackle problems of such difficult
arcas, of late, have been thinking in terms of technology missions to make
contam;nated and brackish water potable in those areas where drinking water
sources are not available in the vicinity. It is alse formulating some other

’ alternative plans like storing of rain water in difficult areas. The Committee
would urge the Goverament to accelerate implementation of the programme
by employing the available technology to make available drinking water to
_pcople who needed it the most. In this connection the Committee would refer
to the statement made by the Minister for Water Resources in Lok Sabha en
19.3.87 in which it was stated that Andbra Pradesh, Tamil Nadu, Karaataks,
Maharashtra, Gujarat, Rajasthan and Uttar Pradesh have mads wse of the
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teports of Remote Seasing Agency to utilise the surveys on ‘{ocations of watet
reserve for drinking water/irrigation schemes as conducted by Remote
Sensing Satellite Agency team. The Committee would like the Government of
India to urge other States also to take advantage of this specialised agency
with a view te achieve better results.

‘ b

94. It.is disquieting to note that maintenance of drinking water supply
échems had mot been satisfactory. It is unfortunate that maintenance of the
asscs(s created has not received amy attention at the time of creation of
assets, wilh the result. that many water sources have become defunct for want.
of maintenance. Machinery for maintenance of the assets is a prime need
for continued effective implementation of the scheme. Appropriate procedures
‘and measures should be instituted in this regard. The cost of operation and
maintenance are met normally out of the ‘Non-Plan’ budget. The responsibi-
Iily ior the maintenance of completed water supply schemes gencrally rests
with gram panchayats and they had not been able to maintain them properly.
As a result many schemes bccame defunct and additional expenditure had to
be incurred on their revival. In Karnataka about 2,000 pumps-in cach taluk
are reported to have remained out of order for a week or so due to mechanical
defects. In the case of deep-wells, interruptions were reported to be 6-7 per
cent. In Madhya Pradesh, out of more than one lakh pumpsets installed,
28000 are ‘Mahasagar’ pumps which go out of order frequently. The position
is not satisfactory in other States also. In this context, the Committee * ’
appreciate the provisions made in the Seventh Plan document to permit as a
special case utilisatien of ten per cent of Plan funds under the Minimam
Needs Progu-me for maintenance of schemés. . However, .popular involve-
ment of the community using their own knowledge and skill to maintain
their own water supply is s/nquo-non, In Rajasthan, training has been impar-
ting to rural youths under TRYSEM to train them as village level mechanics.
This scheme should be extended to other States as well. The Committee hope
that with the introduction of concurrent evaluation on the status of availabi-
lity of drinking water in rural areas the Department of Rural Development

would be able to monitor more effectively maintenances of drinking water
supply schemes to rural areas.

~

.

95. It is distressing to note that sub-standard material had been pro-
cured in @ number of cases’in Andhra Pradesh and Tamil Nadu. The Audit
has also Teported shortage of material worth Rs. 93.25 lakhs in Himachal.
Pradesh, Manipur, Punjub, Arunachal Pradesh, Mizoram and Meghalaya.
In some of the cases. action has been initiated to make good the shortages.
The Committee would like to know the action taken against the erring
officials for dereliction of duty. They would also like to know if there had

boea any other case than ‘those pointed out by Audit of purchase of sub-
standard material and shertages. -
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96. The Committee deprecate that mo),evalustion of ‘Supply of drinking
water to problem villages® has been conducted by the States i regard te
timely execution of the schemes under the programme. On implementation
.of the Programme, the National Environmental Engineering Institute, Nag-

Wpur had conducted evaluation studies in 11 States in 1982. Its main findings
were inter-alia to treat water supply sector as a core section and afloca-
tions to it should match the magnitade of the problem; water supply and
sanitation should form a part of integrated rural development programme
and be coordinated with related sectors like health, irrigation, cducation
etc., to have norms indicated for classification of villages and allocation of
funds at the national level; water supply schemes should be entrusted to
Public Health Engineering Departments for operation and maintenance; to
bring imporvement in the monitoring and evaluation systems; to strengthen

. training arrangements for operations of rural water suyply schemes and to
ensure community participation and effective health education. The Commi-
ttee would like to know the action taken on these recommendations to bring
the much desircd improvements on the implementation of the programme.

97. The Committce find it disquieting that so far no efforts have been
made to adequately involve voluntary agencies in implementation of the
rural water supply schemes. During Seventh Five Year Plan period, greater

¥ involvement of community and voluntary organisation in planning, execution
and maintenance of rural water supply schemes is envisaged. This aspect
was also considered at the Conference of the State Ministers, Secretaries and
Chief Engineers in-charge of Rural Water Supply and Sanitation held n
February, 1986. The Conference was of the view that there was urgent need
for integrating drinking water supply programme with health education and
promotion of health consciousness among the rural population. Health educa-
tion pertaining to drinking water supply and sanitation should be made an
integral part of formulating primary education for children and in all Adult
Education Programmes. The Conference also stressed the importanee of
involving women in the selection of sites of water sources. Since the women
are the principal beneficiaries of the drinking water supply programme, their
involvement in site selcction would result in full utilisation of the crested
sources. In view of the importance of maintenance, it was felt that the
fnvolvement of community using their own knowledge, skill for maintaining
\ their own water supply is both desirable and crucial. Popular participation
and involvement of the community in the maintenance endeavour could be of
critical importance because without their support as users of water ‘supply
and their active cooperation, it will be dificult to achieve success.

98. Training of village level mechanics for maintenance under TRYSEM,
as being implementcd in Rajasthan, has beem recommended. Voludtary
agencies cngaged in Rural Water Supply Schemes are also ensuring commu-
nity participation at various stages. The Government should take due consi-
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deration of the above recommendations and would take steps to implement

them expeditiously. The Committee would like to be apprised of further
progress in this regard.

99, The Committee note that under the Accelerated Rural Water Su,pply?

Programme, the State Governments formulate the schemes and submit the
same to the Centre for scrutiny and approval before they are taken up for
execution. Under the Minimum Needs Programme the schemes for providing
drinking water in rural areas are formulated and implemented by the respec-
tive States. The Centre has funded setting up of Monitoring and Investigation
Units in States and Union Territories for ensuring better implementation
and monitoring of the schemes taken up for implementation. However, the
facts gathered by the Committee and the points made by Audit amply bring
out that monitoring system has not been functioning satisfactorily. The
Secretary, Rural Development during evidence admitted that ‘“most of the
complaints that are coming from various sources including audit by way of
test check could have been found out much earlier by us. In fact this is the '
duty, of the executing agency to find this out. We did not go into the volunt-
ary aspect of these things. The point is correct that we have not pursued it
very vigorously after we have given money to the State Governments”. The
Committee disapprove this casual approach and are of the view that success-
ful implementation of such a gigantic programme, effctive monitoring
mechanism must be evolved both at the Central and grass-root levels. The
Committee urge the Government to have separate agencies to deal with the
problem, to monitor and implement the programme both at State level and
at the Central level. The Committee would like to reiterate the earlier
recommendations of the Estimates Committee contained in paragraph 2.28A
of their F orty-Eighth Report (7th Lok Sabha) that there should be a system
of regular inspections and test check by a joint team of the officers of the
Ministry of Works and Housing and of the State Government to see whether
the people in the problem villages reported to have been covered are actually
receiving the drinking water and assess the problem. Since the Government
has decided to provide all the villages in the country with safe drinking
water by the end of the Seventh Plan the Committee feel it is all the more
desirable to evolve a suitable monitoring system to ensure the successful
implementation of the scheme by means of suitable control device so that
there is no abnormal delay in the completion of the schemes.

. N

100. The issues relating to drinking water and other allied matters we. .
discussed in the Conference of Ministers incharge of Rural Water held on
12 February 1987 and it was decided to abopt Technology Mission in a
sumber of areas to fill the resources and technology gap. The Con-
ference has also decided to give special cmphasis to conservation of water
recharging of acquifier and purification of water with the involvement of
community and voluntary agencies, The Committee hope that the Government
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of India would suitably monitor the implementation of these decisions so that
the targets provided in the Seventh Plan are fully achieved.

101. Water shed mauagement and conservation schemes under the
”Dronght Prone Ares Programme and the schemres for supply of drinking water
to problem villages should be coordinated and integrated right from the for-

mulation stage to its maintenance to conserve resoureces and to make the
scheme effective and purposive.

New DELHI ; E. AYYAPU REDDY,
April 20, 1987 Chairman,

Chaiira 30, 1909 (Saka) Public Accounts Committee.
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APPENDIX 11
. Position in respect of instances pointed out by Audit in Sub-Para ,
‘ ‘ 293.24.2 f

A

Punjad

The State Govt. has stated that an amount of Rs. 459.75 lakhs was
actually diverted from Plan side to non-plan side during the first four
years of the 6th Plan since essential expendjture on operation and mainte-
nance of rural water supply schemes was necessary in order to avoid public
inconvenience. Steps are now being taken to regularise the excess expendi-
ture incurred over the non-plan allocation on operation and main-
tenance.

Uttar Pradesh

The State Govt. has stated that the expenditure incurred on purchase
of vehicles was essential to provide adequate mobility to the field staff
and transportation of material so as to ensure speedy execution of schemes
that are nermally scattered, Due approval was obtained prior to purchase
of the vehicle.

Meghalaya

The State Govt. has stated that the purchase of the jeep was essential
for carrying material as well as for ensuring effective supervision of sein-
duly Water Supply Scheme as well as other such schemes. The provision
for jeep was included in the Seinduly water supply scheme which was got
technically cleared perior to its execution,

Tamil Nadu

The State Government has stated: that there was no diversion of funds
in Dharmapuri, Madurai and Krishnagiri divisions as pointed out by audit.
In Dharmapuri division the expenditure of Rs. 4,13 lakhs has actually been
booked under Drought relief works and ITDP programme and not under
tul water supply. In the case of Madurai division the estimates for 86

hemes taken up under drought relief works were omitted to be sanc-
tioned during 1976-77 and were approved in 1980-81. But no amount of
expenditure on works sanctioned in 1976-77 was transferred to ARP
during 1980-81, In Krishnagiri division the expenditure of Rs. 8.28 lakhs

]
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representing the cost of 100 pumps and other materials and debited
to unrelated items of works was only a case of misclassification.
This has since rectified. However the expenditure were not charged

to ARP.
Comments from the State of Bihar is still awaited and ;vil'lﬁbie'furni?
shed as soon as they are received.
R ITEN



APPENDIX 111

Aydit Paragraph 29 of the Report of the C & AG of India for the Yeat
1983-84 (Civil) regarding Supply of Diinking Waw to
. Problem Villages

29.1 Introduction,—Upto the 3rd Five Year Plan (1961 -66) drinking
water supply in the.rural areas was a competent of the amenit'es schenies
of the Commniunity Development Programme. It was estimated: that by the
end of 1968-69 about: 1,2 million sanitary ‘wells and hand pumps had been
constructed and piped water supply prov1ded to some 17,000 villages. In
the IV Plan (1969-74) the bulk of the provision for rural water scarcity
and allocated to the areas of acute water scarcity and areas endemic to
water-borne diseases. A Centrally Sponsored Scheme was launchéd in
1972-73 to accelerate the efforts of the State Government in meeting the
needs of such areas. The Central Scheme was, however, discontinued
from 1974-75 on the introduction of the Minimum Needs Programme
(MNP) in the Fifth Plan, The Central sector ptogrammfe of Accelerated
Rural Water Supply (ARP) was reintroduced’ during 1977-78 aiming
at supplementing the resources  -of the State Governments in provndm.
safe drinking water facilities to the identified problem villages giving
priority to the needs of Scheduled Castes (SC) and Scheduled Tribes
(ST). The programme was given high priority daring 6th Five Year
Plan (1980-85) and was also included as one cf the items in the **20 Point
Programme”. The Programme is administered Centrally through the
Ministry of Work and Housmg

29.2 Problem vlllages—ldemiﬁcat[on —With a view to 1denmymg pro-
blem villages from the point of view of quality and accessibility to drinking
-water, the following criteria were adoptcd

(2) those which do not have an assured source of drinking water
_ within a reasonable distance of say 1,6 km. or within a depth

of 15 metres,;
A

(b) those where the availablc water has excessive salinity, iron fwori-
des or other toxic eleraents; and L

(c) those which are endemic to diseases like cholera, guines worms,

53
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The first category was defined as scarcity and difficult villages and
other two as health problem villages.

According to a survey conducted upto 1971-72,a total of about 1.52
lakh villages in the country were identified as being without safe and assured
sources of dnnkmg water. The latest data received from the State Govern-
ments/Union Territories showed that as on Ist April 1980 there were about

2.31 lakh villagesin the country which needed provision of water supply
faci}ities on a priority basis,

During test-check in audit (1984) it was noticed that even the number
of 2,31 lakh problem villagesas on Ist April 1980 was not final and more
. villages were subsequently added to the list by the States.

29.3 Financial Outlay.—Grants released under the ARP to the State
and expenditure against the grarnts and also the expenditure under the

MNP of the various State Governments during the years 1977-78 to: 1979-80
, werg as under:

Yur | Grants released Expenditure of Expenditure
under ARP Central grants under MNP
(Rupees in crores)
- 1977-78 " 38.20 39.35 88.50
1978-79 59.98 59.24 133.07
1979-80 58.99 - 59.04 187.40

During the Sixth Plan, the outlay in the State sector MNP ;vas Rs.
. 1407.11 crores, subsequently increased to Rs. 1444.11 crores. The provision
und‘“er the Central sector ARP was Rs. 600 crores.

Grants released by the Central Government from 1980-81 onwards
and the actual expenditure by the State Governments out of these grants
.+ Are as uader :

(R in crores)

Year Central released Actual expenditure
1980-81 84.24 87.22

. 1981-82 109.94 121.70
1982-83 151.45 180.34

1983-84 198.54 N.A.




;
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,,Duri‘ng 1983-84 the Central Government also provided Rs. 75 crores
under the new Centrally Sponsored Rural Water Supply Progfamme based
an performance, Under this scheme, State/Union Terrigories, which perfor-

d.well during, the yegr, were .given additional funds to_arrange water

ply to specific villages, schemes for which were technically cleared by
¢ Government of India. '

29.3.1 Pasern of Central assistence.— During August 1979, it was decid-
od by Pisaning Commission that 35 per cent of ARP funds should be distri-
buted $0 the States on the basis of the number of priority villages identified

in 1971-72 survey. and their population which remained to be covered on
Ist April 1978 giving 50 per cent weightage for growth. The balance was to
be utilised to meet any special problems.of States (i.c. resources gap).

In the ‘first two years of VI Plan, i.c. 1980-81 and 1981-82 the same
formuld had been applied and funds were réleased to the States on that

. basis. In Mar¢ch 1982, revised formulate for release of grants to State

Governinent were approved to be effective from Ist April 1980. The grants
released: prior to that date were to be adjusted against the ovet-all provi-
sion during the VI Plan period. The revised formulate for allocation of
furids for Central sector ARP envisaged that from the outlay of Rs. 600

grores a sum of Rs. 15 crores was to be deducted im respect of the rigs
iready purchased, Rs. 10 crores to be reserved for the monitowing staff in
the State and at the Centre and Rs. 25 crores to' be kept un-allocated to
meet the resources gap of special category of States to the extent possible.

The release of grants under the Central sector ARP was subject to the
following conditions :

{a The ARP allocation was subject to State Govergments, utilising in

full the MNP qutlays during the Plan period.
(b) Non-problem villages were not to be covered from the funds.

(c) Actual release of funds to State/Union Territories was to bé made
onfy after receipt of utilisation certificates for the previous years.

Deficiencies noticed-in the observance of the above three conditions are
W in the succeeding paragraphs.

29.3.3 A-I MNP funds not fully iiiisgd|wrong reporting. of expendisure/
wnspent balences.

It was noticed that during the first 4 years of the Sixth Plan period 3

(a) MNP funds ‘were not fully wtilised in Andhra Pyadesh, 'Bihar,
Gujaret, Karnataka and Punjab;
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b) experiditure to the extent of Rs. 2669.60 lakhs was reported "in

(*) ex‘:ess of the expenditure actually incurred in the Stites of Andhta
Pradesh (Rs. 1222.70 lakhs), Assam (Rs. 376.83 Iakhs), Tamil
Nadu (Rs. 823.30 lakhs), Madhya Pradesh (Rs. 215.00 lakhis)
and Haryana (Rs. 31.87 1akhs) ; and .k

(c) unspent balances amounting to Rs. 6379.60 lakhs out of Central
assistance released were kept lying as on 31st March 1984 with
the States of 'Ottar Pradesh (Rs. 5286.63 lakhs), Karnateka: (Rs.
147.22 Iakhs), Punjib (Rs. 11265 lakhs), West Bengal (Rs.

* 797.39 lakhs) and Arunachal Pradesh (Rs. 35.71 lakhs).

§

The details are discussed below * ‘

(i) In Andhra Pradesh during first four years of Sixth Plan the
expenditure under MNP was Rs. 5765.66 lakhs against the bydget
allotment of Rs. 6961.53 lakhs. The expenditurc :figuges reported
by the State Goverament represented the grants-in-aid given to
Pachayati Raj Bodies and not actual expenditure incurred on the
schemes. According to the information furnished by the Chicf
Engineer at the end of .1983-84, the Panchayati Raj Bodies were

“having unutilised balances amounting to Rs. 1222.70 lakhs out of
MNP funds. &

Unutilised balances with the Panchayati Raj Bodies wefe not
taken into account by thé State Government while sanctioning
further grants-in-aid

(ii) In Assam, Rs. 376.83 lakhs were shown to have been spentin 10
divisions against 141 schemes during 1980-83 by contra credit to
Assam Government Construction Corporation as deposit although
in none’ of these schemes the work had been allotted to the corpo-
ration,

(iii) In Bibar, MNP funds were not fully tilised. During the first 4
years of Sixth Plan period against the allotment of Rs. 5537 lakhs
the actual expenditure under MNP was Rs. 4625.58 lakhs. How-
ever, under Central sector ARP, funds in excess of the allocation
were spent to the extent of Rs., 326.97 lakbs (allocation Rs. 3268.16
lakhs, expenditure Rs. 3595.13 lakhs). During 1977-78 no ¢ \>me
was taken ap under ARP and funds to the extent of Rs, 100.00
lakhs out of Central assistance of Rs, 240,00 lakhs were diverted

to MNP in the State sector for completion of 70 continuing
schemhes, - !

"(iv) In Oujarat, duringthe first 4 years of Sixth Plan-period the
oxpenditure under MNP was Rs. 4012.64 lakhs against the provi-
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sion of Rs. 4669.00 lakhs whereas under ARP the expenditure was
Rs. 1835.61 lakhs against release of Rs. 1468.00 lakhs,

In Uttar Pradesh, out of Central assistance of Rs, 10107.95 lakhs
released during the period 1977-78 to 1983-84, the actual expen-
ditute upto February 1984 was only Rs. 4821,32 lakhs leaving an
anspent balance of Rs. 5216.63 'akhs.

v
i

(vi) In Karnataka, during the first 4 years of Sixth Plan the actual

(vii)

expenditure under MNP was Rs. 5083.31 fakhs against the provi-
sion of Rs. 5446.50 lakhs and under Central sector ARP the
actual expenditure was Rs. 2242.78 lakhs against release of Rs.
2390 lakhs, The provision made in annual budget for 1981-82 to
1983-84 under MNP was not ful'y utilised and also under ARP
the shortfall was 26,2 per cent of the provisions made in annual
budgets during this period. The shortfall was attributed mainly to
long delay in finalisation of plans and getting Central Govern-
ment’s approval for the schemne, non-finalisation of dependable
source of water and delay in execution of civil works.

In Punjab, during the first 4 years of Sixth Plan period against the
budget provision of Rs. 2150 lakhs (MNP and ARP) the actual
expenditure was only Rs, 1791.97 lakhs. The total outlay for the
Sixth Plan period (MNP) was Rs. 6800 lakhs, An expenditure of
Rs, 563.47 lakhs was incurred during the first four years of the

" Sixth Plan under ARP out of total releases of Rs, 676.12 lakhs,

(viii)

The Central assistance of Rs, 1932.00 lakhs was released to the
Government of Tamil Nadu during the period 1980-81 to 1982-83
against which actual expenditure of Rs. 990,22 lakhs was incurred
as per accounts of Tamil Nadu Water Supply and Drainage Board.
The Board/Statc Government, however, furnished utilisation
certificates for Rs. 1813,42 lakhs.

(ix) In Madhya Pradesh, irregular debits of Rs,215 lakhs were afforded

(x)

to the Central sector ARP in March 1978 (Rs. 65 lakhs) and
March 1983 (Rs. 150 lakhs). The records showed that no such

expenditure was incurred (July 1984).

In Mandi P. H. Division of Haryana, stores worth Rs, 0.98 lakh
were issued to a work (December 1983) for which tenders had
not been invited, Further stores worth Rs. 30.89 lakhs were shown
in the stock account of the P,H. Division, Naraingarh as issued
to works whereas the material was still lying in Central stores of
the division. Thus, inflated figures of expenditure were reported.



(xi)

(xii)

In Arunachal Pradesh, the actual empenditure was, Rs. 162.49
lakhs against the Central release of Rs. 198.20 lakhs upto March -
1984 leaving an unspent balance of Rs, 35.71 lakhs, -

In Maharashtra popular contribution of Rs. 24.44 lakhs received
by the divisions of, Maharashtra Water Supply and Sewerage Board
in three districts for execution of 147 piped water supply schemes
under ARP was credited to deposit account of the Board instead of
crediting to Government of India or adjusting it by corresponding
reduction of Central assistance. A

(xiii) In West Bengal, out of Central assistance of Rs. 5225.44 lakhs

29.3,

released during the period 1977-78 to 1983-84, the actual expendi-
ture upto 1983-84 was only Rs. 4428.05 lakbs, leaving, an unspent
balance of Rs. 797.39 lakhs,

2A.2 Diversion of funds.—A test-check in audit revealed that funds

to the extent of Rs, 575.19 Jakhs out of Central assistance were diverted
for other purposes in the States as detailed below :

D)

(i)

(iii)

(iv)

In Punjab an amount of Rs, 485,21 lakhs (MNP) was diverted for
expenditure on operations and maintenance during "the period
April 1980 to March 1984, as adequate provision was not being
made by the State Government,

In Orissa, funds to the extent of Rs. 43,96 lakhs (ARP : Rs. 32.97
lakhs and MNP : Rs, 10.99 lakhs) were utilised for purposes not
connected with the scheme such as water supply through tankers,
repairs and restoration of water supply schemes, augmentation
of urban water supply schemes, construction of office compound
walls, purchase of building materials, furniture, stationery,
payment of telephone and electricity bills, salarigs of maintenance
staff purchase of rotary portable compressors and sinking of
tube-wells in urban. areas, Further grants during 1979-80 to
1980-81 amnounting to Rs, 4.44 lakhs paid to Panchayat Samitis
for constructions of sanitary wells were diverted to other works/
schemes.

In Bihar, Rs- 42.29 lakhs (Central sector ARP funds: Rs. 32.91
lakhs and State sector MNP : Rs 9 38 lakhs) were not utilised on
piped water supply schemes in villages, but were di¥erted to works
in 3 developed tawns/semi-towns upto March 1984.

In Dharampuri Division of Tamil Nadu, an expenditure of Rs.
4,13 lakhs incurred on 22 schemes under other programmes
was included in the expenditure on rural water supply scheme.
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/In ‘Madurai Division, an expenditure of Rs. 4,11 lakhs incurred
im 1976-77 on' 86 works under Drought Relief Programme

" was trassferred to ARP in 198081, In Krishangiri Division, an

(v)

(vi)

‘ekpenditure of Rs: 8,28 lakhs -representing bost. of 110 hand
z;nmps ard other materials not related to the scheme or procured
r other scheme was included in the total expenditnre of the

scheme.
“In Uttar Pradesh, 6 divisions 9 U.P. Jal Nigam spent Rs. 6.87
lakbs Between August 1982 and March 1984 for purchase of
Ambassador cars, diesel jeeps, mini tractor, mini trucks and
motor-cycles out of funds provided under ARP ‘and MNP for
providing drinking water to problem villages without sanction of
competent authority. ‘ Lo

In Meghalaya, a jecp was purchased at a cost of Rs. 0.71 lakh
out of funds provided under ARP.

19.3.2.A-3 Unfryitful expenditure. During test check in Audit, it was

noticed

that an expenditure of Rs. 583.28 lakhs became unfruitful due

to non-repair-of defects, for want of power supply, non~r¢m'oval‘of casting
pipes from failed wells, non-completion of rising mains and distribation
Y system and non-salvaging of buried assembly, ctc.. Details are discussed

below :

)

(i)

In Bihar, 31 schemes completed at 8 cost of Rs. 218.26 lakhs
during 1981-82 and 1983-84 could not be operated due to non-
energisation. The Chief Engineer reported (May 1984) that the
_cases were being pursued with the Electricity Board.

1n Uttar Pradesh, 27 hand pumps (23 in Jhansi district and 4 in
Lalitpur district) costing Rs. 4.05 lakhs were reported to be
defective due to filling bore and rupture of assembly. The buried
assembly could not be salvaged despite cfforts made by the
Jhansi Division. Furtber, for providing drinking water to 51
villages of Mizapur district, the schemes sanctioned. during
1973-74 and 1974-75 at & cost of Rs. 11.22 lakhs remained
incomplete cven after incurring am expenditure of Rs. 213.41
lakhs (June 1984), due to non-availability of power, non-com-
pletion of rising mains and distribution system.

'(iii) In Karnataka, 37 schemes (cost : Rs. 16,65 lakhs under ARP

and Rs. 26.26 lakhs under MNP) could not be commissioned
for want of power supply. Seven of thess schemes were taken up

"1 villiges which had no'electeicity.



(iv)

v)

" (vi)

@0

Further, no action was taken by the departmient to remove
the casing pipes inserted in 6987 failed borewells during 1980-81
to 1983-84. The cost of casing 'pipe (14,888 running metres) in
respect of 2677 failed wells worked out to Rs. 17.72 iakhs.

In Andhra Pradesh, six schemes (cost : Rs. 15.07 lakhs) com~
pleted during 1980-83 continued to be with the department
for removing the defects pointed out by,gram panchayats. The
delay in undertaking repairs in respect of atherwise  completed
works was-found to range from 10 months to 3 yeazs.

In Manipur, a water supply scheme completed during 1979-80 at
a cost of Rs. 7.70 lakhs out of ARP funds to provide water
supply to a town was abandoned due to inadequacy of water at
source and other local disturbances, '

In 4 districts of Madhya Pradesh, piped water supply schemes
completed upto March 1982 (cost Rs, 7.33 lakhs could not be

. commissioned (July 1984) for want of . electric connections and

(vii)

(viii)

non-completion of work of laying pipe-lines.

In Gujarat, a scheme completed in May 1980 {cost : 2,13 lakhs)
could not be put to use due to paucity of funds with vﬂlagc‘
panchayat (July 1984). :

In 80 villages of 3 districts of Orissa, 104 sanitary wells were
constructed during 1975-76 to 1982<83 (cost : Rs. 4,60 lakhs) of
which 5 wells collapsed and 99 wells completely dried up render-
ing the entire expenditure infructuous. The department attributed
(May 1984) the collapsc and dryness to defective construction,
non-observance of required specifications for want of funds and
bad soil,

(ix) In Pondicherry, one scheme completed in: October 1983 at a cost

of Rs. 1,46 lakhs could not be commissioned for want of supply
of power (February 1984). Another scheme completed in May

1983 at a cost of Rs. 2.27 lakhs ookld not be put to use for
want of permission of Railway authorities to lay distribution
system across a railway line (April 1984), A third scheme com-
pleted in October 1982 at a cost of Rs. 2.01 lakhs could not be
commissioned as bore-well sunk in June 1981 dried up and
again two bore-wells sunk in February 1983 had to be given up
due to sinking of bedrock.

n
In Jammu & Kashmir, a scheme for supply of water to a reser-
voir for distributien of water to 9 villages was completed in
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4983-84 at a cost of Rs, 30.04 lakhs. However, in Octeber 1983
another scheme. for augmenting water supply for the reservoir by
tapping an existing dug well had to be taken up at an estimated
cost.of Rs, 4.20 lakhs because due to flood in river Chenab,

-ghortage of power and number of lifts involved, water could not
-reagh. the reservoir. As the supply from the dug well was sufficient,

the multi-lift supply line was unnccessary. In another scheme,
the work:for .construction of an overhead tank (estimated cost :

* + Re. 2.25 lakhs) awarded to a contractor im October 1980 was

ooy
Ve

(i)

(xii)

:t suspended (January 1983) after incurring expendituro of Rs:

443 lakhs as the land had not been aoquired, Arother improve-

.ment work on a scheme started in March 1980 at an estimated

cost of Rs. 2,94 lakhs was abandoned (April 1981) after incur-
ring expenditure of Rs, 0.39 lakhs due to objections from the
villagers,

In Arunachal Pradesh, 16 villages; in respect of which expendi-
ture of Rs, 3,45 lakhs was incurred for providing drinking water,
were shifted to other places, Further, 4 water supply schemes
were abandoned after incurring éxpenditure of Rs, 0.69 lakh,

In Maharashtra, work on seven piped water supply schemes in
four districts-was not started even after incurring an ‘expenditure

-of‘Rs. 4.70 lakhs on purchase of material due to nom-receipt of

popular contribution and non-acceptance of responsibility for
the maintenance of the schemes on their completion by the
village Panchayats,

Further, in Satara district a piped water supply scheme
completed in 1982-83 at a cost of Rs. 0.26 lakh remained in-
operative for want of electricity connection,

'29.3.2 B. Coverage of Non-problem villages—In 11 ‘States and 2

(i)

- €id).

Wadon Territories, 10190 non-problem villages were alto covered under
the programme upto March 1984 at an expenditure of Rs, 457.22 lakhs
_(the eXpendnture on 8105 villages not being available).

fDetdls are damned below ¢

In Andhra Pradesh, during 1980-81 and 1981-82, funds were
utilised to cover 2425 non-probiem villages (expenditure not

furnished : June 1984) although 4225 problem Vilhlu were still
to be covered.

Qut of L1t} villages covered in Nowgong district of Assam upto
the eng of March 1983, only 556 viflages wero problem villages



.aad the remsining 555: were nou-problem. villages- oovered on
public demand as reported by thy Nowgong division.

« {#i) In Himachal Pradesh, 1186 non-problem villages were covered
during the first 4 years of the Sixth Plan period (cost : Rs. 99.89
"« lakhs) whije 3119 problem villages had been left to be covered., ?

(iv) In 19 districis of Karnataka, 2809 mom-problem villages were
covered under the MNP during 1983-84 (cost not known) while
4937 problem villages were still to be ctovered. In Belgaum
division alone, 375 non-problem villages were provided with

protected wates supply upto March 1984 at a total cost of Rs,
253 lakhs. .

(v) In Manipur, 37 non-problem villages were co:vered during the
first four years of Sixth Plan period although 595 problem
villages in the State were still to be covered, :

(vi) In Orissa, 448 tube-wells were set up during 1979-80 to 1981-82
in nonproblein villages of six districts (expenditure :-Rs. 71.68
lakhs). Further 65 tube-wells were set up in two districts during
1982-83 in uninhabited villages involving an expenditure :af Rs.
8.80 lakhs. Similarly, 406 sanitary wells {cost mot knawn) were

, cqustructed during 1981-82 to .1982-83 in' 406 non=problem villages
of 4 districts, although 6759 problem villages were without any
source of water supply at the end of March 1984,

(vii) An expenditure of Rs. 1404 lakhs was incurred on three water
supply schemes in 5 non-problem villages in Punjab upto

‘Navember 1983, slthough 1395 problem villages were. still to be
covered. y '

(viii) In Rajasthan, 1769 non-problem villages were covered out of
MNP/ARP funds  upto February 1984 though 7129 problem
villagc_s were still to be covered.

(ix) In Uttar Pradesh, 11 water supply schemes covering 306 "villages
(estimated, cost : Rs. 512.72 lakhs) included 181 non-problem
villages, although 9550 problem villages were still to be cavered.

o () Ia Goa, Dainan & Diu, 3 non-problem villages were covered
. (expenditure : Rs. 590 lakhs) out.of Ceatral assistance, although
14 problem villages were still to be covered.

(zi) Ia Pondicherry, an amount of Rs, 3.91 lakbs was utilised for
.~ providing water supply to 3 non-problem. villages eut of ARP
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funds during February. 1980 to July 1983 while 16 problem
v:ll'age's were yet to be covered.

(Jm) h Meghalaya, T .nosi-problem villages were covered (cost not
known) during ' 1981-82 and 1982-83 although 616 problem
villages remained to be covered upto the end of March 1984
(tatget : 1130-covered : 514).

(xiii) In West Bengal, expenditure of Rs. 4428.05 lakhs was incerred
dering 1977-78 to 1983-84 to cover 326 villages, which included

» ¥ 226 non-problem villages, although 722 problem villages.in the
©T Stite wére still to be covered,

29 4 Objectives of the Programme~~The main objective of the scheme
(ARP) is.to provide safe drinking water to idestified problem villages
" throughomt the country with at least one source of safe pouble water
available throughout the year,

© 29.4.1 Non-fuMiment of the objectives—supply of unsafe water—
During test check in audit it was noticed that in various States unsafe
water was being supplied to villages covered uader the scheme as detailed

below, defeatmg the main objective of the programme :
i,

. (;) In4 va.llues of Rangareddy and Guntur districts of Andhra

;. - Pradesh, piped water samples on analysis indicated fluorides in
excess-of the permissible limits. However, it was continued to be
supplied in 3 of these 4 villages, In 4 other villages, un-treated
‘water was being supplied’ from canals and rivers which were
‘subjéct to seasonal pollutions.

(ii) Tn Nowgong Division of Assam, out of 17 schemes, 14.schemes
- (cost Rs. 112.83 lakhs) - commissioned during the first three

= years of the Sixth Plan were supplying only raw water as the
water treatment plants could not be put to use due to non-availa-
bllxty of pumpmg scts (March 1984).

(Au) In Bibar, samples of - water supplied to vdhgu were not got
.1+ - tested by the Public Health Rescarch Unit to ensurc that water

3. .was safe and fit for drinking.

i

(iv) In 8 divisions of Himachal Pradesh, 122 water supply schemes

i designed to' provide drinking water to 835 villages having a
population of 1.60 lakhs were commissioned upto March 1984
(expenditure : Rs. 677,74 lakhs —State Sector : Rs. 394.21 lakhs

%' and Ceatral sector Rs, 283,53 lakhs) without coastruction of
treatment works, The source of water being a khud, nallah or a

spring, raw fenfiltered water was being supplied to the villages.
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divisioms, 11 schemes costing Rs. 33.69 lakhs were commissioned

between 1962 and February 1984, Test of water supplied uader these

schemes

revea'ed that the water contained suspended impurities, acidic

elements and turbidity and was bacteriologically not fit for human consu-

mption,

4

Ins dit\}isions, chemical and bacteriological analysis of water at source
was not conducted for 258 schemes taken up for execution during 1980-81
to 1983-84. g

(v)

In 7 divisions of Rajasthan, water obtained through bore holes by
means of 1278 hand pumps, of which -chemical .analysis reports
were made available to Audit, out of 13692 installed during the
period 1980-81 to September 1983, was chemically examined and
in 675 cases # was found unsuitable for drinking purposes; In
Udaipur district, the chemical analysis was carried out only in -
doubtful cases.

(vi) In Ramanathapuram district of Tamil Nadu, water obtained

(vii

through 27 hand pumps became unfit for drinking purposes being
brackish,

) Out of 931 hand pﬁmps constructed in Jaunpur district of Uttar

Pradesh at a cost of Rs. 75,28 lakhs, chemical and bacteriological
tests were conducted only in 60 cases. In 25 per cent of the tested
cases, the water was found not safe for human consumption.

In respect of 772 hand pumps installed during 1981 to 1983-84 in
Mirzapur district at a cost of Rs. 143.70 lakhs, the quality of water was
not tested even in a single case.

(viii) In Karaika region of Pondicherry, there was no arrangement

(ix)

(x)

for chemical testing of samples of water made available for
distribution.

In Mizoram, a water testing laboratory was set up at Aizwal in
January 1979 on which expenditure of Rs. 1.30 lakhs on purchase
of equipment and chemicals and Rs. 1.61 lakhs-on establishment
(February 1979 to April 1984) was incurred. However not a
single testing of potability of water supplied was done.

In Midnapore district of West Bengal, the tube wells commissio-
ned in Zone 11 in November 1980 (expenditure : 30.84 lakhs out
of ARP funds) were discharging saline water with high pereentage
of chloride. The department was supplying this saline water to the
consumers in view of acute scarcity of water in the area till’

. alternative. sources of water were found owt, -
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'29.5 Non-observance of priority/faulty planning/wrong selection of
sites etc.—High priority was to be given to the needs of the SCs and
STs particularly where it was logistically and technically nor ‘impossible to
do, Every new source of srinking water in a village was to be located in a
scheduled caste habitation open to all commnunities. In the case of piped
water supply a fair proportion of water stands and hand pumps were to
¥ located in scheduled caste habitations.
7

The piped water supply was not to exceed 40 litres per capita per day
and the State Governments were informed that home service conmections
should be avoided for the time being and that distribution of water
should only be through public stand posts. ‘In the case of borewells with -
handpumps, the number of wells was to be limited to one for every 250 to
300 persons,

29.5.1 Coverage of SC/ST villages—The scheme provided for giving
high priority to the needs of SC/ST population. A test check in audit
revealed that in the States of Assam, Bihar, Gujarat and West Bengal
proper coverage was not given to villages dominantly inhabited by SC/ST

as discussed below :

(i) In Assam, during the first three years of the Sixth Plan the
, coverage of SC/ST areas was only 10 per cent and 8 per cent
Y respectively.

(ii) In Giridih district of Bihar, which is predominantly a tribal
district, no water source was provided in SC/ST villages during
1981-82 and 1982-83. Details for 1980-81 and 1983-84 were not

available.

. (iii) In Gujarat, during first 4 years of the Sixth Plan, only 113 SC/ST
villages were covered against the target of 281 villages (expendi-
ture : Rs. 128.21 lakhs and outlay : Rs. 391.00 lakhs).

(iv) In West Bengal, during the first four years of Sixth Plan period,
»  the coverage of SC and ST population out of ARP funds was

2

0.36 lakh and 0.05 lakh respectively. )

29.5.2 Faulty Planning—During test-check in audit it was noticed
that in 11 States, 2096 water supply schemes involving an expenditure of
Rs. 838.06 lakhs failed to provide the intended benefits to the problem
'villages due to inadequate source of water, low yield, pon-finalisation of
dependable source of water, non-construction of wells upto the prescribed

depth or disputes over the water sources.
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An expenditure of Rs. 2748.99 lakhs incurred in 6 States was rendered
infructuous as the schemes failed due to wrong selection of sites. Details
are given below ¢

water :

(i)

(i)

29.5.2.(a) Inadequate source of water/non-finalisation of source of

In Andhra Pradesh 7 village schemes were completed at a co.'st
of Rs. 13,80 lakhs with inadequate source of water with the
result that two schemes became defunct within 5 to 6 years of
completion. While in 4 schemes' estimates of Rs, 3.50 Jakhs had
been sanctioned for. augmentation of water sourccs; one case
was yet to be sanctioned,

In Assam, the villages shown as covered under the programme
were provided with only a single point of supply irrespective of
total population. Standard norm of 40 litres per day (lpd) was
not maintained in most of the villages,

(iii) In Himachal Pradesh, 8 schemes takenup to provide drinking

(iv)

v)

water to 14 villages between October 1981 to March 1984 were
held up due to disputes over their source of water (expenditure
upto March 1984 Rs. 3,49 lakhs). Further, 10 schemes covering
177 villages commissioned upto 1983 at a cost of Rs. 126.71 lakhs
were not functioning properly due to decrease in the discharge of
water at source. Another 5 schemes covering 107 villages com-
‘mission between March 1978 and March 1982 at a cost of Rs.
104.95 lakhs were also not functioning properly due to low
power voltage, failure of tube-wells and non-lifting of water by
pumps.

In Karnataka, 73 works on which Rs. 106.61 lakhs had been
spent upto March 1984 (Central sector ARP Rs, 62.79 lakhs and
State sector MNP Rs, 43.82 lakhs) on laying rising mains, distri-
bution lines, service reserviors, etc. still remained incomplete
for period ranging from 1 ta 15 years due to non-finalisation of
dependable source of water, .

In Cuttack district of Orissa, 50 tube wells set up between 1980-81
and ;1983-84 failed (cost: Rs. 2.00 lakhs) due to presence of
excessive chloride’contents, The failure was attributed to abs-~ce
of water-logging equipment and trained geophysists to ideutify
fresh water bearings sand horizons, although geophysical equip-
ment supplied by UNICEF (March 1982) were avai'able with the
department. Further, out of 1850 sanitary wells constructed in 29
blocks of Koraput district of Orissa, 884 wells (48 per cent)



(vi)

(vii)

(viii)

&

dried up in summer of each year by March 1982, Similarly, in 2
blocks of Mayrbhank district, all the 86 sanitary wells constructed
in 68 villages had less than 6 feet of water during summer, the
drying up of wells and insufficient water were attributed (June
1984) by the BDO to no construction of wells to the prescribed
depth of 10.5 metres, dearth of skilled labour and hilly areas
unsuitable for sanitary wells,

In Punjab, 8 water supply schemes (estimated cost : Rs. $8.80
lakhs) were suspended after incurring an expenditure of Rs. 7.80
lakhs upto March 1984 due to non-finalisation of suitable site
for water works, change in lay-out plan of pipe lines and non-
finalisation of source of water.

In Madurai district of Tamil Nadu, power pumps installed in 13
cases (cost : Rs. 16,13 lakhs) had yield varying from 0.5 to §
gallons per minute (gpm) against the minimum required yield of
10 gpm. Further, in five districts of Tamil Nadu as on March
1984, 799 hand pumps (cost : Rs, 160,00 lakhs) and 137 power
pumps (cost not known) had either dried or silted. Alternate
source of supply had not been provided in majority of the cases,

In Uttar Pradesh, a scheme of water supply to cover 155 villages
was sanctioned in December 1980 at an estimated cost of Rs.
214,34 lakhs and expenditure of Rs, 74.70 lakhs was incurred
without finalisation of proper source of water, The scheme was
held up for want of Government decision (May 1984). Similarly a
water supply scheme to cover 11] villages of Almora district com-
pleted in 1977-78 at a cost of Rs. 87.12 lakhs was found insuffi-
cient to meet the requirement of water. Another - schome with
estimated cost of Rs, 111.98 lakhs was prepared in September
1981 to supplement deficiencies of original scheme. The estimate
has not yet been sanctioned, although an expenditure of Rs, 4.80
lakhs had been incurred (March 1984), Further, a water supply
scheme in Pauri district of Uttar Pradesh was completed in
March 1984 at a cost of Rs. 4.80 lakhs when the source of water
on which the scheme was based bad dried up and no water was

available.

In four districts of Maharashtra, 4 piped water supply scheme
taken up for execution at an estimated cost of Rs. 48.96 lakhs
were ecither not started or kept suspcnded after incurring an expen-
diture of Rs. 70.30 lakhs due to non-finalisation of the site, non-
acquisition ! of land and submergence of percolation well and
switch house, Another [six schemes taken up in four districts
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(expenditure Rs, 24.39 lakhs) could not be completed due to
non-finalisation of source of water.

In Meghalaya, a water supply scheme on which Rs. 1.73 lakhs had
been spent upto March 1984 could not be complete due to a
dispute about the site between two departments of the Sfate

Government. : ,

(xi) In Midnapore district of West Bengal, a scheme to cover 8 problem

villages (estimated cost : Rs. 42.36 lakhs) sanctioned in 1979 was
suspended aftér incurring an expenditure of Rs. 28.73 lakhs upto
March 1984 due to non-availability of land for head work site.
The work of distribution system was started even before acquisi-

- tion of land,

29.5.2 (b) Wrong selection of site/failed Schemes :

(i)

(i)

In Rajasthan, out of 16495 bore-holes drilled during 1980-81 to
1982-83, as many as 2815 bore-holes (17 per cent) failed due to
non-availability of water, mechanical break-up in the process of
drilling, strata not suitable for DTH rigs and quality of water
found nonpotable resulting in finfructuous expenditure of Rs.
197.05 lakhis. Further, in Udaipur district, a scheme to provide
drinking water to 3 villages was sanctioned in January 1980
(cost: Rs, 7 lakhs) on the basis of chemical analysis report off
the water of Kaladwas village, The wells were, however, dug at a
distance of more than 1 km. near river Ayod, the water of which
was polluted due to flowing of waste water from Udaipur distillery,
The chemical analysis report obtained in April 1983 revelaed that
the water from the wells was nonpotable. Selection of site on the

- bank of polluted river resulted in wasteful expenditure of Rs, 1,50

lakhs.

In 329 villages of 10 districts of Karnataka, provision of potable
water was considered not feasible as all the bore-wells drilled in
most of these villages failed due to either dry bores or non-pota-
ble brackish water. In 85 villages of Dharwar and Gulbarga
districts, all the 230 bore-wells, drilled (cost : Rs. 34.50 lakhs)
failed due to water being saline, Detailed examination of the
availability of adequate quantity and potability of water by
geophysical methods in consultation with Geological Department
was not conducted before taking up drilling work in these
villages Iocated in brackish/endemic zone.

(iii) In Madhya Pradesh, 7450 (14 per cent) out of 53306 bores drilled

by the department during 1980-84 were unsuccessful as approval
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of sites by the Hydrogeologists was not obtained. Further, out of
24319 bores drilled by the fast drilling rigs of the department
during 1980-84, 5233 bores (22 per cent) were unsuccessful due to
: non-conducting of surveys and non-determination of types of rigs
’ to be used. Further, 15 piped water supply schemes completed in 8
districts at a cost of Rs. 17.35 lakhs (upto 1982-83) were not
providing any benefit to the population as the water sources had

dried up. )

(iv) In Gurgaon district of Haryana, an expenditure of Rs. 11.38 lakhs
was incurred for installation of tube-well for providing drinking
water to 3 villages (November 1980). The water samples tested
(June 1981) revealed that water was extremely hard. Construction
of a new tube-well at an estimated cost of Rs. 8.29 lakhs was sanc-
tioned by the State Government in February 1983, The work has,
however, not been started so far (March 1984).

(v) In 33 villages of Orissa, 33 sanitary wells constructed during 197S-
76 to 1982-83 (cost: Rs. 0.87 lakhs) were abandoned due to
appearance of shet granite rock in excavation or non-striking of

water.

Y (vi) In Mabharashtra, out of 44,920 bore-wells and 19 tube wells drilled
during the first four years of the Sixth Plan period (expenditure :
Rs. 8646.00 lakhs), 12,571 bore-wells and 1 tube well (expenditure :
Rs. 2463.30 lakhs) were unsuccessful. In ten districts, 1498 bore-
wells were beyond repairs and 2651 bore-wells had become dry.

Further in Satara district, the source of water in three piped
water supply schemes completed at a cost of Rs.2.72 lakhs was
found dry while in respect of 11 schemes in seven districts on which
expenditure of Rs, 11.51 lakhs was incurred, the source of water
supply failed, Similarly, two piped water supply schemes (expendi-
ture : Rs. 20.37 lakhs) remained inoperative as tbe water was
brackish. Alternate source of water sypply was under investigation

(June 1984).

29.5.3 Incorrect projection of population

’ According to the instructions contained in the Manual of Water Supply
and Treatment (published by the Government of India) protected water
'supply schemes were to be designed to meet the requirements of population

expected after 30 years.
In Andhra Pradesh, the Chief Engineer concerned evolved and adopted

varying formulate for the purpose of estimating the population after 30
years, As a result of incorrect formulac and arithmetical errors, population.
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was excessively projected in respect of 30 schemes; consequently, works at
higher magnitude than justified were undertaken involving an extra expendi-
ture of Rs. 29.41 lakhs. Further, over-head serive reservoirs of higher
capacity were provided due to adoption of excessive requirements or highe,
per capital rate of water supply than that suggested in the guidelines resul-
ting in extra expenditure of Rs. 3.68 lakhs.

29.5.4 Schemes outside the purview of the programme—It was noticed
that in four States and one Union Territory, extra expenditure of Rs. 323.66
lakhs was incurred during 19%0-81 to 1983-84 in 855 villages due to provi-
sion of wells in excess of the prescribed number and provision of piped
water supply instead of sanitary wells and hand pumps as detailed below :

(i) 745 villages in 8 districts of Karnataka were provided with bore-
wells in excess of the maximum number prescribed as per adequacy
criteria. As against 1375 wells required to be drilled, 2430 success-
ful wells were actually drilled involving extra expenditure of Rs.
158.25 lakhs. Further, 43 villages in five districts with population
ranging from 294 to 982 were provided, with piped water supply at
a cost of Rs. 48.08 lakhs. In respect of 16 villages, covered under
ARP, provision of bore-wells with hand pumps etc. would have
resulted in a saving of Rs. 10.95 lakhs,

(ii) In Andhra Pradesh, s‘hemes with bore-wells or open wells were
sanctioned at cost of Rs. 87.45 lakhs in 19 villages even though
these villages were already provided with adequate number of
bore-wells and open wells (one bore-well for population of 250).
In eight villages with a population of less than 2,000 schemes with
distribution system involving an extra expenditure of Rs. 4.23
lakhs were sanctioned instead of single point distribntion as per
guidelincs issued by the Government of India.

(iii) At Itarhi village of Bibar (population 6,900), one high yielding
tube-well having a capacity of 10,000 gallons per hour was provi-
ded during 1967 awa cost of Rs. 4 25 lakhs. In September 1980, a
fresh scheme for providing a pump house was started (estimated
cost : Rs. 8,36 lakhs, expenditure upto March 1983 : Rs. 3.38 lakhs)
while the existing tube-well was in working condition and was also
catering to the needs of the village population.

(iv) In Punjab, a water supply scheme for a group of villages was
sanctioned in March 1977 (cost : Rs. 4.96 lakhs) under ARP which
provided for construction of overhead service reservoir of 15,000
gallons capacity on the basis of prescribed design of 10 gallons
per head per day. The Chief Engineer, Public Health, however, in
March 1980 awarded the contract to another firm for construction
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of service reservoir of 30,000 gallons capacity after rescinding the
original contract for 15000 gallons capacity entered in August
1977 resulting in extra expenditure of Rs. 0.67 lakh.

" (v) In Orissa, in 2091 identified problem villages, 3395 tube wells were
! set up in excess of the prescribed norms upto the end of the March
1983.

(vi) In Pondicherry, in 20 cases the rate of per capita water supply was
adopted as 70 Ipd. instead of 40 Ipd and the overhead tanks of
much larger capacity than required under the scheme were con-
structed resulting in extra expenditure of Rs. 9.72 lakhs, Further,
in 3 cases GI/RCC pipes were used instead of PVC pipes involving
extra expenditure of Rs. 0.93 lakh,

29.5.5 Delayed Schemes—

During test-check in audit, it was noticed that in the States of Himachal
Pradesh and Karnataka, 135 schemes sanctioned during February 1979 to
March 1983 were not taken up for execution. In Assam, Bihar, Gujarat,
Kerala, Orissa, Rajasthan, Uttar Pradesh, Pondicherry, Maharashtra and
West Bengal schemes taken up 3 to 10 years back were still incomplete

Yfesulting in escalation of cost. The details are given below : ‘

(i) In Himachal Pradesh, 16 schemes approved between February
1979 and March 1983 to provide drinking water to 107 villages
(estimated cost : Rs. 122.16 lakhs) had not been taken up for
execution so far (May 1984).

(ii) In 8 districts of Karnataka, 119 schemes sanctioned by the State
Government in September 1981 under Central sector ARP had not
been taken up for execution so far (March 1984).

(iii) In Assam out of 93 piped water supply schemes sanctioned during
the VI Plan period, only 17 schemes were completed upto the end
of March 1983 and 238 piped water schemes sanctioned since 1980-
81 were either not taken up or were incomplete even after incur-
ring an expenditure of Rs. 1337.73 lakhs due to delay,in acquisi-
tion of land, lack of technically sound estimates and noa-procure-

’ ment of material in time,

(iv) In Bihar, 166 schemes (cstimated cost : Rs. 1248.10 lakhs and
expenditurc upto March 1984 : Rs. 1177.78 lakhs) for piped water
supply undertaken during V Plan were lying incomplete (March
1984). The reasons for non-completion were non-acquisition of
land, non-construction of water towers, nob-installation of pumps
and non-lying of pipes, etc. But to non-completion within the time
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schedule, the cost went up, considerably on account of rise in cost
of labour and materials.

(v) A scheme to provide water supply to 38 villages of Kutch district
of Gujrat (estimated cost ;: Rs. 64.18 lakhs) was approved in April
1973 and completed in 1983-84: (cost : Rs. 309.22 lakhs) due to
delay in locating successful source of water.

(vi) In Kerala, out of 277 schemes to cover 291 problem villages appro-
ved by the Central Government (estimated cost : Rs. 3730.66 lakhs)
during 1977-78 to 1983-84, only 127 schemes were commissioned
upto March 1984.

(vif) In Orissa, all the sanitary wells constructed upto surface level by
March 1984 were not provided with hand pumps and cover. Due
to deferment of sanitary arrangements, supply of water, safe from
health point of view, was not ensured. The State Government
observed (May 1984) that due to escalation in cost of labour and
materials, such sanitary fittings were not installed.

(viii) In 5 divisions of Rajasthan, 173 schemes were completed after
delay of 3 to 7 years. 63 more schemes which were taken up 3 to
7 years ago were still in progress. A scrutiny of 5 schemes in Jodh-
pur district, which took 4 to 6 years for completion, revealed that-
the expenditure incurred was Rs. 211.62 lakhs against the estimated
cost of Rs. 134.15 lakbs due to delay in completion of the schemes
and also four tube-wells constructed during 1980-81 to September
1983 at a cost of 0.87 lakh were not put to use for want of pump
sets (June 1984). Besides, 25 ground level reservoirs completed
during February 1976 to September 1982 at a cost of Rs. 4.61
lakhs were unutilised (May 1984) as pipe lines had not been laid
(24 cases) and floor was leaking (1 case) of Udaipur district. 259
bore-wells drilled through private contractors and departmental
rigs from April 1980 o November 1983 at a cost of Rs. 21.02 lakhs
in 3 districts were not covered by installation of hand pumps
(February 1984) resulting in blocking up of funds.

(ix) In Uttar Pradesh, 15 water supply schemes (estimated cost:
Rs.371.26 lakhs) were delayed ranging from 9 to 16 years resulting
in upward revision of the cost estimates to Rs. 667.83 lakhs. Further,
17 water supply schemes in Pauri and Almora districts on which
an expenditure of Rs. 24.67 lakhs and been incurred could not be
completed as the source of water of these schemes was under dis-
pute (March 1984).

‘() In Pondicherry, a scheme completed in May 1983 (cost: Rs. 1.18
{akhs) was yet to be commissioned pending assessment of water
and energisation of pump (February 1984).



~e

7

(xi) In Maharashtra, out of 1379 piped water supply schemes sanctioned

in State sector in 16 districts at an estimated cost of Rs. 10417.97
lakhs during April 1980 to December 1983, only 208 schemes were
completed upto January 1984 (expenditure : Rs, 1169.82 lakhs)
while 957 schemes (estimated cost : Rs. 7290.68 lakhs) were still
to be completed (January 1984) and 214 schemes (estimated cost ;
Rs. 1513.98 lakhs) had not been taken up for execution.

(xii) In West Bengal, out of 91 schemes taken up since 1977-78 out of

ARP funds at an estimated cost of Rs. 2353,04 lakhs in six districts,
only 8 schemes (estimated cost : Rs. 133.06 lakhs) were completed
at a cost of Rs. 276.05 lakhs after 4 to 9 years from the date of
their commencement. The remaining 83 schemes (estimated cost :
Rs. 2219.98 lakbs) were incomplete (March 1984) after incurring
expenditure of Rs. 1410.84 lakhs due to delay acquisition of ‘ land,
inadequate survey and investigation, change of specification during
execution and delay in procurement of materials.

29.6 Physical targets and achievements.

Although ARP was re-introduced from 1977-78, no targets were fixed
upto 1981-82. The number of villages covered under the schemes MNP and
ARP from 1977-78 onwards and the targets fixed from 1982-83 onwards are

as under :—
Year Targets Achievements
’ '(In oumber)

1977-78 Nil 14704
1978-79 Nil 20920
1979-80 Nil 22822
1980-81 Nil 25978
1981-82 Nil 29837
1985-83 43767 45844
1983-84 48924 49748

29.6.1 The figures reported to the Ministry of the number of problem
villages covered in various States during first four years of 'Si:th Plan
included partially covered villages also, which will have to continue to be

categorised as problem villages.



"

It was noticed that in 9 States, the actual coverage during first four
years of Sitth Plan was only 42220 villages against the Sixth Plan target of
87102 villages as detailed below :— ‘

@

i)

@)

(iv)

\)

(vi)

In Bibar, during the first 4 years of the Sixth Plan, 9433 villages °
were covered against the Sixth Plan target of 24136 villages. The
reasons for shortfall were fixing of law annual targets, non-acquisi-
tion of land, delay in construction of water towers, installation .of
pumps and pipe lines, etc. '

In Gujarat, against the target of 5318 villages to be covered during
the Sixth Plan, 3120 villages were covered during first 4 years of the
Plan. However, another 1243 villages categorised as problem
villages after Ist April 1980 were also covered. Thus, the villages
identified earlier were not given priority in selection. Further, in
Rajkot district, against the target of 73 villages to be covered
under simple wells programme during first 4 years of Sixth Plan,
only one village was covered, According to the District Panchayat
(executing agency) non-achievement of the targets was due to non-

.receipt of geologists feasibility report.

In Himachal Pradesh, against the target of 7815 problem villages
during the Sixth Five Year Plan, only 4196 villages were covered
upto March 1984. Against the balance of 3619 problem villages
left to be covered, only 500 of such villages were targeted to be
covered during 1984-85. The shortfall in coverage was attributed
(February 1984) to paucity of funds due to escalation in cost and
low per capita cost kept for hilly terrain.

In Kerala, out of 1158 problem villages as on Ist April 1980, 544
villages were covered during the first 4 years of Sixth Plan period.
The reason given for low coverage was fixation of lower targets.

In Madhya Pradesb, during the first 4 years of Sixth Five Year
Plan, 12713 problem villages were covered against the target of
20950 villages. The shortfall was attributed to constraints in pro-
viding required finance, poor means of communications and hard
understrata of granite.

In Manipur, against the target of 1212 problem villages to be
covered during the Sixth Plan period, only 617 villages were
covered upto March 1984, of which, 107 villages were covered only
partially.

(vii) In Orissa, against the target of 23616 problem villages only 10818

villages were fully covered during the first 4 years of Sixth Five
Year Plan,
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(viii) In)Punjab, outof 1767 identified problem villages as on 1st April

(ix)

(x)

1980, only 372 problem villages were covered during the first 4
years of Sixth Plan,

In Rajasthan, in 383 villages which were reported as covered
during April 1980 to February 1984, against 1515 sanctioned hand
pumps for these villages only 869 hand pumps were installed. The
reasons for non-installation of remaining hand pumps of Udaipur
district were stated to be site dispute by villagers, failure of bore.
holes and site not approachable for rigs, \

In Meghalaya, against the target of 1130 villages to be covered
during 1980-81 to 1983-84, only 514 viilages were covered upto
March 1984. The reasans for low coverage were paucity of funds,
shortage of technical staff, shortage of labour and materials and
transport difficuities.

29.7 Maintenance of water supply schemes.

The responsibility for the maintenance of completed water supply
schemes rested with the gram panchayats once the schemes were handed
over to them. It was noticed during test-check that the gram panchayats
were not able to maintain properly the completed water supply schemes
handed over to them in the States of Andhra Pradesh, Assam, Madhya
Pradesb, Manipur, Rajasthan, Maharashtra and Meghalaya with the result
that the schemes had become defunct and additional expeaditure had to be
incurred on their revival, as detailed below :

@

€ii)

In 27 villages of Andhra Pradesh, the gram panchayats could not
maintain the schemes as their net income was less than the anaual

maintenance expenditure of the scheme and as a result, many of
them became defunct. In June 1982, the State Government sanctio-
ped Rs, 170.00 lakhs for revival of 406 defunct schemes including
210 schemes in problem villages, The Chief Engineer reported to
the State Government in April 1983 that another 2020 schemes
were also defunct, revival of which would cost another Rs. 101.00
lakhs. Further, due to inadequate man-power 7928 hand pumps
were in a state of disrepair (February 1984) and on an average 9
to 10 per cent of the total band pumps were not in working condi-

tion.

In Assam, during the first three years of the Sixth Plan, expendi-
ture of Rs. 311.69 lakhs was incurred on maintenance of water
supply schemes which also included expenditure on mainténance
of urban schemes still to be handed over to local bodies, as also
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10 to 15 per cent of tube wells remained out of order throughout
the year for lack of proper maintenance.

(iii) In Madhya Pradesh, 8425 out of 60021 band pumps installed upto
March 1984 were not in working order due to shortage of hand-
pump mechanics and out of 2095 piped water supply schemes, 618
schemes were not working as on March 1984 mainly due to poor
economic conditions of gram panchayats, non-payment of electricity

.charges and damages to equipment.

(iv) In Manipur, an expenditure of Rs, 67.66 lakhs was incurred upto
1983-84 on the maintenance of 38 schemes completed upto 1979-80
due to non-handing over of the completed schemes to the pan-
chayats for maintenance.

(v) In Rajasthan, out of 37852 hand pumps installed in the State,
13977 (37 per cent) were found out of order (February 1984) inspite
of the fact that payment for maintenance of hand pumps was made
to the panchayat samitis and a sum of Rs. 21.71 lakhs was paid as
grants in-aid to the samitis during 1983-84 for maintenance. The
actual maintenance was being carried, out by PHE Division. Fur-
ther, due to improper maintenance of hand pumps, 294 pumps
were abandoned on account of collapsing of bore-wells or falling
down of assembly etc. and fresh bores would have to be drilled
in place of abandoned pumps at an extra cost of Rs. 30.20 lakhs.

(vi) In respect of 9 schemes in four districts of Maharashtra completed
between March 1982 and April 1983 (expenditure : Rs. 63.87 lakhs)
water supply was stopped due to non-payment of maintenance
charges by gram panchayats, non-payment of water charges by
beneficiaries, reluctance of zila parishad/village panchayats to take
over the schemes, periodical break down of pumping machinery
and failure to carry out repairs to pumping machinery. -

Further, 26 schemes in 3 districts were not handed over to zila
parishad/villages panchayats for operation and maintenance, but
were being maintained (expenditure : Rs. 52.98 lakhs) by the
divisions of Maharashtra Water Supply and Sewerage Board (June
1984).

(vii) In Meghalaya, expenditure of Rs, 230.75 lakhs wds incurred
during 1979-80 to 1983-84 on the maintenance of completed schemes
as these were not taken over by the village/local committees,

29.8 Irregular purchases

During test-check it was noticed that Yin 7 States, stores valued at
Rs, 368.05 lakhs were purchased during the period 1979-80 to 1983-84 which
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”

were not actually required for use  on work under the scheme, Besides, sub-
standard materials/idle machinery or stores had been noticed in various

States.

The details are given in the succeeding paragraphs.

29.8.1 Excessive purchases-—(l) Stores valued at Rs. 181.06 lakhs pur-
Y chased by 16 divisions of Himachal Pradesh during February 1979 to March
1983 were declared surplus to their requirements (Febroary 1983 to May

. 1984).
(i)

In Madhya Pradesh, high density polythene (HDP) pipes of various
diameter valued at Rs, 31.83 lakhs procured during 1979-80 to
1981-82 in three districts were declared surplus during 1982-83.
HDP pipes (value: Rs. 12,12 lakhs) and PVC pipes (value:
Rs. 10.47 lakhs) procured by other two divisions during the period
August 1979 to August 1982 were lying unused so far (June 1984).

(iii) In Bibar, the Chjef Engineer, PHE purchased un-conventional

varieties of pipes (PVC and HDP) during 1981 at a cost of
Rs. 42.82 lakhs without any requisition from the divisions or pro-
vision in the original estimates. Pipes valued at Rs. 33.31 lakhs
were lying unutilised in 4 divisions (February 1983).

(iv) In 12 divisions of Tamil Nadu, expenditure of Rs. 23.03 lakhs was

(v)

incurred during the period September 1979 to March 1984 for the
purchase of centering materials, which were hired to the contrac-
tors although the contract for RCC work did not provide for any
such assistance.

In Karnataka, 1649 hand pumps were purchased by Hassan Divi-
sion during February-March 1984 (cost : Rs. 27 90 lakhs) against
the actual requirement of 653 pumps for the year 1984-85 both
under State and Central sector schemes resulting in blocking up of
funds to the tune of Rs. 16.92 lakhs.

(vi) 3 Pump sets (cost : Rs, 4.42 lakhs) were procured in May 1982 for

Sanapat Scheme in Bishenpur district of Manipur although no
provision for these pumps existed in the estimates of the work.

(vii) In West Bengal, material costing Rs. 95.98 lakhs were procured in

March 1979 for 8 water supply schemes out of ARP funds, Out of
this, materijals costing Rs. 45.38 lakhs were lying unutilised (March
1984) which included materials costing Rs. 13.53 lakhs declared

surplus in respect of 2 schemes.

29.8.2 Purchase of sub-standard materials—(i) (a) HDP pipes costing
Rs. 36.80 lakhs were purchased during 1980-81 and 1981-82 in some of the
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districts of Andhra Pradesh by the Panchayati Raj Engineering Department
for laying the distribution system. Following failure of these pipes in some
divisions, test of the samples of HDP pipes purchased in districts of Bast
Godavari, Prakasam and Guntur (cost: Rs. 2497 lakhs) was conducted
which revealed that cither the 90 mm or 110 mm pipes or both supplied by
the firms were sub-standard: No action to get the sub-standard pipes replaced
by the supplier had been initiated so far (June 1984).

(b) HDP pipe worth Rs. 5.26 lakhs were lying unused following the
Chief Engineer’s instructions, Samples of these pipes were not sent
for testing,

(¢) In one.village of Guntur district, the HDP pipes costing Rs. 108
lakhs purchased in October 1980 were not ntnhsed since AC pipes
were substituted.

(d) In 15 villages, the entire distribution system with sub-standard
pipes was practically completed in 1981-82 (cost : Rs. 20.62 lakhs),
but commissioned of the water.supply schemes had been held up
since then.

(e) In 10 villages, leaks had developed in distribution system due to
use of sub standard pipes.

Information about the total value of HDP pipes purchased in the State
and value of the pipes found sub-standard was awaited from the State
_Government (June 1984). No claims had been preferred by the Government
against the firms whi:h supplied the sub-standard pipes (June 1934).

(ii) In the districts of South Arcot and Ramanathapuram of Tamil
Nadu, over-head tanks constructed at a cost of Rs. 1 62 lakhs had
collapsed in May 1981 and June 1982 respectively due to use of
sub-standard material.

29.9,3 Idle machinery/stores—(i) in two divisions of Assam, material
worth Rs. ¢3 96 lakhs was booked against various schemes during 1981-83
without actual requirement and was lying unutilised (March 1984).

(ii) In Haryana, the Public Health Division, Sirsa, puchased 5,000 .
metres of 90 mm dia HDP pipes (cost : Rs. 1.84 lakhs) in July-
September 1981 and 3,000 metres of 100 mm dia pipes (cost:
Rs. 1.65 lakhs) in May 1982, The stores were still lying in stock
(January 1984) as neither the execution of these works for which -
these pipes were purchased had been taken up nor was there any
provision for such pipes in the detailed estimates.

Further materials worth Rs, 6.07 lakhs received by P.H.
Dijvision, Panchkula in July 1982 to March 1983 were lying unuseqd
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(February 1984) as the work for which these were purchased had
not been started. ‘

(iii) In Karnataka, departmental rigs remained idle for 29771 rig days

during the first four years of the Sixth-Plan which worked out to
158 idle days per rig per year for want of programme, non-selection
of site, repairs to compressors and supporting vehicels, and other
material resulting in infructuous expenditure on idle staff (Rs. 32.75
lakhs). . '

Further, large quantity of 5 dia casing pipes were purchased
during June-September 1980 by several PHE divisions for drilling
4}” dia bore-wells. Subsequently, it was decided not to drill bore-
wells with 4§ dia rigs. Consequently 47240 metres of 5" dia
casing pipes, collars etc., (cost Rs. 55.58 lakhs) had been lying idle
in 12 divisions (June 1984),

(iv) Bhanjanagar P.H. Division of Orissa purchased (January to August

™

1980) HDP pipes (cost : Rs. 0.99 lakhs) which were lying unutilised
so far (June 1984). According to the Executive Engineer, there was
no scope for utilisation of these pipes in the near future, Further
RCC rigs (value: Rs. 030 lakh) purchased in January 1982 by
BDO, Tangi Chowdwar and sanitary fittings (cost : Rs, 0.20 lakh)
purchased in August 1977 by the BDO, Boudh also remained
unutilised so far (June 1984). Further 10 departmental rigs and 6
rigs supplied by UNICEF free of cost remained idle for periods
varying from | to 32 months during June 1979 to March 1984,

In Rajasthan, stores worth Rs. 32.09 lakhs were shown as issued
to various water supply schemes during the period March 1973 to
July 1983, which remained ~ unutilised upto March 1984. In many
cases either there was no provision in the estimates of the works
for such materials and were not required for the schemes or were
issued in excess of the requirements resulting in increased expendi-
ture on the schemes. Similarly, polythene pipes purchased by Ajmer
and Chittorgarh Divisions in May 1980 and June 1980 respectively
at a cost of Rs. 0.49 lakh were lying idle (March 1984),

(vi) In Coimbatore Division of Tamil Nadu, seventeen heavy pump

sets purchased in July 1981 (cost Rs. 1.28 lakhs) remained idle
(March 1984).

(vii) In Midnapore district of West Bengal, the department purchased

(July 1983) four generating sets and four voltage statilisers at a cost
of Rs. 6.88 lakhs out of ARP funds to avoid power failure and low
voltage. The generating sets could not be installed (March 1984)
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for want of suitable site and the wvoltage stabilizers were not useful
as they could not stand the wide voltage fluctuations of power,

(viii) In Arunachal Pradesh, 6 water treatment plants purchased during
March 1980 to May 1981 (cost : Rs. 0.55 lakhs) were not installed
(June 1984).

29.9 Other topics of interest
(a) Shortage of materials worth Rs. 93.25 lakhs.

(i) In 3 divisions of Himachal Pradesh, shortages of stores, valued at
Rs 29.49 lakhs were noticed during pbysical verification in Octo-
ber 1983 and February 1984. In 3 other divisions, stores valued at
Rs. 0.60 lakh were stolen during the period April 1979 to Dccem-
ber 1981. Twenty eight consignments of GI pipes valued at Rs. 2.26
lakhs despatched by suppliers by rail were received short by three
divisions during the period June 1979 to January 1981. The rail-
ways had not yet accepted the claim (March 1984) for the
shortage.

‘(ii) In Manipur, loss of stores worth Rs. 0.55 lakh was reported due
to theft in two district during January 1984,

(iii) In 5 divisions of Punjab, 7 cases of shortage of materials valued at
Rs. 5.83 lakhs were noticed during physical verifization conducted
between April 1980 and March 1984.

(iv) In Arunachal Pradesh, cases of short accountal of stores of Rs.
23.35 lakhs in Likabali transit godown were noticed during Octo-
ber 1981 to June 1983.

Further, materials worth Rs. 24.06 lakhs were lost in transit in
case of 5 divisions. The claims for which were yet to be settled.

‘(v) In one division of Mizoram, shortage of stores costing Rs. 1.33A
lakhs were noticed in December, 1983.

(vi) In Meghalaya, 8847 metres of pipes costing Rs. 5.30 lakhs were
stolen from the site of 2 water supply schemes between November
1982 and May 1984. Further materials worth Rs. 0.48 lakh issued
in excess to a contractor in respect of one scheme had not been
returned (June 1984). In another scheme, 1400 kg. of MS rods
issued in excess to a contractor (value not known) were not returned
(June 1984).

(b) over-payments of Rs. 5.62 lakhs to contractors.

(i) In Goa, payments amounting to Rs. 21.66 lakhs were made to con-
- tractors in respect of 6 schemes against the sum of Rs. 16.73 lakhg
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. - actually payable to.them. Recording of excess measurements had
resulted in the excess payment of Rs. 4.93 lakhs. Oaly Rs, 0.68
lakh were recovered upto June 1984.

(ii) Tn Manijpur, an amount of Rs. 0.69 lakh was still recoverable from
two contractors whose contracts had been rescinded in 1981. The
work was got completed through other agencies.

'(¢) Avoidable extra expenditure of Rs. 79.37 lakbs.

(i) In Assam, avoidable extra expenditure of Rs. 30.23 lakhs was
incurred on the purchase of AC pressure pipes due to non-obser-
vance of proper purchase procedure.

(i) In Karnataka, non-acceptance of the lowest tenders for civil works
within the validity period due to procedural delays, frequent
changes in the scope of works including the source of water and
change in design, after commencement of work resulted in avoidable
extra expenditure of Rs. 18.22 lakhs in 5 cases (Central Sector : Rs,
14.81 lakhs and State Sector: Rs. 3.41 lakhs).

(iii) The scheme provided for the use of PVC and AC pressure pipes in
place of GI and CI pipes. In Haryana, the Superintending Engineer,

- Amabla placed orders for the supply of MS pipes instead of PVC/AC
Y pipes valued at Rs. 40.91 lakhs resulting in avoidable extra expend-

iture of Rs. 27 lakhs.

(iv) In Rajasthan depth of water column for tube-wells approved by the
Chief Engineer was 20 metres, However, in Ajmer Division, in the
case of boreholes drilled in 97 cases through private contractors,
depth of water columns was kept between 25.50 and 64.10 metres
resulting in avoidable expenditure of Rs. 3.11 lakhs.

(v) In Jammu Kashmir, work of laying and fitting of pipes in respect of
Chakla Jambazpora scheme awarded to two contractors in October
1979 at a cost of Rs. 0,60 lakhs could not be started as the depart-
ment failed to supply 6” dia pipes. The work was subsequently
allotted to the same contractors in April 1981 at a negotiated
cost of Rs. 1.41 lakhs resulting in avoidable extra expenditure of

Rs, 0.81 lakh.

2&10 Monitoring

Drinking water supply is a state subject and schemes are drawn, imple.
meated and monitored by the State Governments.. However, to hasten pro-
vision of safe drinking water to identificd problem villages, the Central
Government provided funds under the Central sector ARP to States/UTs,
The projects under the Central sector ARP thqugh drawn and implemented
by the State Governments, required technical approval of the Central
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Government. The Central Government required the progress of the pro-
gramme to be monitored by the technical wing of the Ministry of works and
Housing. Periodical progress reports were to be called from the State
Governments and progress was to be test-checked through field visits by the
officials of the Ministry, ~

However, if had been observed that the monitoring of the coverage of
villages under the scheme was done by the Ministry only through the pro-
gress reports received from the States. There was no adequate system of
verification of the progress through local inspections although the Bstimates
Committee (Seventh Lok Sabha) in para 2.28 of their 48th Report (1982-83)
emphasised the system of regular inspection and at least test-check by a
Joint Team of officers of the Ministry of Works and Housing and the State
Governments to see whether the people in the problem villages, reported to
have been covered, were actually receiving the drinking water and assess
the problems.

The Committee in para 1.6 of their 55th Report (1983-84) further
observed :— .

“The result of verification in respect of water supply schemes mentioned
in para 2.28-A of the original report intimated to the Committee,
confirms the doubts of the Committee that the coverage of village and,
population under the drinking water supply schemes is not in accor-
dance with what is claimed.”

The ARP relates to item 8 of the 20 Point Programme which is avowed
policy of the Government of India, A large provision of Rs. 600 crores had
not been made under the VI Plan. Yet, the evaluation and monitoring of
the programme had been given low priority by the Central Ministry and
confined to merely getting reports from the States,

29.10.1 Monitoring/Evaluation by State Governments—There was no
proper evaluation of the scheme eve in the States as detailed below :—

() In Andhbra Pradesh, no action had been taken for evaluating the
Rural Water Supply Programme so far (June 1984) although a sum
of Rs. 2.00 lakhs, was provided in the Plan budget of the State
specifically for this purpose.

- )

(ii) In Assam, no proper system had been devised for keeping watch on
physical and financial progress of the scheme. No evaluation or
critical examination of implementation of the programme was being
made at any level. Out of Central grant of Rs. 10.15 lakhs received
by the State Government during 1980-81 to 1982-83, only Rs. 1.60
lakhs were spent on monitoring and investigation and 63 per cent of
the grant was spent on staffing of different PHE Division of the State.
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(liiy In Bihar, no proper system was devised for monitoring the physical

(iv)

™)

(vi)

and financial progress of works, The monitoring cell at the State
Head quarters only compiled the reports received from the field
units. No monitoring arrangements were made at the district and
circle level and no evaluation was done by the State Goverament,

In Haryana Monitoring and Investigating Cell of the State did not
collect and consolidate any information in regard to performance/
maintenance of the completed Schemes.

In Madhya Pradesh, an expenditure of Rs. 2055.94 lakis was
incurred on construction of open wells and repairs and deepening
of existing wells between 1978-79 and 1982-83, but the ptogress of
works done was not monitored to assess their usefulness in meetiog
the needs of problem villages. A sample survey of one district (June
1983) showed that the works executed at a cost of Rs. 31,42 lakhs
did not contribute towards meeting the minimum needs fully and
all the villages continued to be problem villages for the purpose of
future implementatijon of drinking water schemes.

In Manipur, no evaluation and critical examiuation of implem:nt-
ation of the programme was done for taking corrective measures.

(vii) In Orissa, the State Government did not evaluate the schemss to

ascertain the achievements of the programme. Two posts meant for
monitoring cell of the Chief Engineer were diverted to Housing
and Urban Development Department. The salaries of the staff (Rs.
3.03 lakhs) for the period January 1978 to March 1984 were met

out of Central sector ARP funds.

(viii) In Punjab, no evaluation of the programme had been done by the

State Government after 1976. The Public Health Department inti-
mated that there was no separate organisation sct up for monitor-
ing the Programme. '

(ix) In Karnataka, the report on the evuluation of the scheme disclosed

(x)

(March 1983) considerable delay in obtaining sanctions of esti-
mates, non-provision of distribution lines in ex'temion areas and
Harijan colonies in some projects and creation of l{nhygenic
conditions in some villages by waste water from-community water
taps.

Central assistance of Rs. 4 lakhs released to Arunachal Pradesh
during 1978-79 and 1979-80 for establishing monitoring and in-
vestigation unit remained unutilised (June 1984).

(xi) In Megbalaya, 00 evaluation of the schemes after compietion was

done to sce that the schemes achicved the desired resyits,
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’ (xii) In Mizoram no critical examination of progress reports received
by the monitoring cell from the executing divisions was conducted.

Summing up.

—The Central schemes for providing safe drinking water to problem
villages was launched in 1972-73 to supplement the resources of the
State Government. The scheme was discontinued from 1974-75 on
introduction of the MNP, but was re-introduced during 1977-78, and
upto 1979-80 Central assistance amounting to Rs. 157.17 crores was

* released-to the States. For the Sixth Five Year Plan period Rs. 600
crore were provided under Central sector and Rs. 1444.11 crores
under State sector for implementing the scheme. Against the provi-
sion of Rs. 600 crores, the amount released by the Central Govern-
ment during first four years of Sixth Plan was Rs. 544.17 crores.

—According to the survey conducted by Special Investigation Divisions
in various States, 2.31 lakhs villages were identified as problem
villages as on 1st April 1980, Howeyer, more and more villages were
subsequently added to the list by the State.

—The release of Central assistance was subject to State Government

utilising in full the MNP outlays during the Plan period. During first

four years of the Sixth Plan period, MNP funds were not fully
utilised in the States of Andhra Pradesh, Bihar, Gujarat, Karnataka
and Punjab,

-Bxpendfture to the extent of Rs. 2669.60 lakhs was reported in excess
of the actual expenditure incurred in § States.

—Unspent balances out of the Central assistance amounting to Rs.

6379.60 lakhs were lying at the end of March 1984 with the State of
Uttar Pradesh, Karnataka, Punjab, West Bengal and Arunachal Pra-
desh.

—Funds to the extent of Rs, 575.19 lakhs out of Central assistance were
diverted for other purposes in the States of Punjab, Orissa, Bihar,
Tamil Nadu, Uttar Pradesh and Meghalaya.

~—Expenditure of Rs. 583.28 lakhs proved unfruitful due to non-repai'r

of defects, non-supply of power, non-removal of casing pipes from
failed wells, non-completion of rising mains and distribution system
and non-salvaging of buried assembly.

—The release of Central assistance was subject to the conditions that
non-problem villages were not to be covered from the funds under
Central sector as well as  State sector, However, in 11 States and 2

-



Union Territories (out of 19 States and 5 Union Territories test
checked) 10190 non-problem villages were covered under the pro-
gramme upto March 1984, -

—The main objective of the programme was to provide at least one
source of safe potable water to be available throughout the year.
However, in many States unsafe and untested water was being sup-
plied to the villages covered under the scheme.

—In 11 States, 2096 water supply schemes involving an expenditure of.
Rs, 838.06 lakhs failed to provide the intended benefits to the prob-
lem villages due to in-adequate source of water, non-construction of
wells upto the prescribed depth and dispute over water sources.

—In 6 States, expenditure of Rs. 2748.99 lakhs was rendered infructuous
as the schemes failed due-to wrong selection of sites.

—In four States and one Union Territory, extra expenditure of Rs.
323.66 lakhs was incurred due to provision of wells in excess of
prescribed number and piped water supply instead of sanitary wells
and hand pumps in 855 villages.

—Although the scheme provided for giving high priority to the needs
of SC/ST villages, proper coverage was not given to such villages in
the States of Assam, Bihar, Gujarat and West Bengal.

—In Himachal Pradesh and Karnataka, 135 schemes sanctioned during
February 1979 to March 1983 were not taken up for execution
(March 1984) while in Assam, Bihar, Gujarat, Kerala, Orissa,
Rajasthan, Uttar Pradesh, Pondicherry, Maharashtra and West Ben-
gal schemes taken up 3 to 10 years back were still incomplete resul-

ting in escalation of cost.

~In 9 States, the actual coverage during the first 4 years of the Sixth
Plan was only 42,220 problem villages against the Sixth Plan target
of 87102 villages for these States.

—The responsibility of maintenance of completed water supply schemes
rested with the gram panchayats once the schemes were handed over
to them, In the States of Andhra Pradesh, Assam, Madhys Pradesh,
Manipur, Rajasthan, Maharashtra and Mcghalaya, the gram panch-
ayats were not able to maintain the schemes properly with the result
that many of the schemes became defunct and additional expeaditure
had to be incurred for their revival/maintenance.

—~Stores valued at Rs. 368.05 lakhs were purchased in 7 States during
1979-80 to 1983-84 which were not actually required for works under

the scheme.



—1n 4 States and 2 Union Territories, shortages of stores worth Rs. 93.25
lakhs were noticed during physical verification. In Manipur and
Union Territory of Goa, Daman & Diu, over payment of Rs. 5.62
lakhs was made to contractors in respect of 8 schemes.

.~In 5 States, avoidable extra expenditure of Rs. 79.37 lakhs was incur-
-red due to procedural delays, frequent changes in designs and

source of water, purchases of costly pipes and extra payment to
contractors.

~—The monitoring of coverage of villagers under the scheme was done by
the Ministry only through ptogress reports received from the State
Gowvernments. There was no adequate system of verification of the
progress through local inspections.

—No monitoring/evaluation of the programme was done by the States
of Andhra Pradesh, Assam, Bihar, Haryana, Madhya Pradesh, Mani-
pur, Orissa, Punjab, Meghalaya, Arunachal Pradesh and Mizoram.
Information about other States was not available,
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